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80 0.200 	Ms. U. Das. learned Addi. c.c 
S.C. for the respondents subuitted 
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10.01.2006 	Learnd counsel for the 

applicant wanted time to file rejoir 
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statement has been filed. Post the matter 
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Vice-Chairman - 
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04.09.2008 Judgment pronounced in' open Court. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

• 	 GUWAHATI BENCH 

Original Application Nos. 70/06 & 82/06. 

DATE OF DECISION 1 I -09 -2008. 

Shri Haripada Dinda & another 0 

.................................................Applicant/s 

MrM.Chanda 
....................................................... .......... Advocate for the 

• 	 Applicant/s 

-Versus - 

Union of India & Ors. 
................................................Respondent/ s 

Mr. G. Baishya, Sr. C.G.S.C. 
............................................... Advocate for the 

Respondent/s 

CORAM 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN. 

THE HOWBLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed to see 
the judgment 0? 	 ,yes/No 

Whether to be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
judgment? 	 ,e/No. 

• 	 ••• 	•.• 
Vice-Chairrnan/ Member(A) 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 70/2006 & 82/2006. 

Date of Order This the 17o /A Day of September, 2008. 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR KHEJSHIRAM, ADMINISTRATIVE MEMBER 

Shri Haripada Dinda (O.A.70/2006 
C/o Shri Gosta Behari Dinda 
Veterinary field Assistant, 
1st Assam Rifle, Dog Unit, Jorhat 
99AP0. 

Shri RajaniKanta Tai, (O.A.82/2006) 
S/o Late Kanakeswar Tai, 
Veterinary Field Assistant (Retired) 
No.3 Mint Group Assam Rifles, 
Jorhat, Cbo 99 APO. 

By Advocate ShriM.Chanda. 

- Versus - 

1. 	Union of India 
Represented by Secretary to the 
Government of India, 
Ministry of Home Affairs 
North Block, 
New Delhi - 11000 1. 

2 	The Ministry of finance 
Through its Secretary, 
Goveriiment of India, 
New Delhi. 

The Director General, 
Directorate of Assam Rifles, 
Shillong-793001. 

The Commandant, 
3 Director General Assam Rifles, 
C/o 99 APO, Jorhat 

By Advocate Shri G. Baishya, Sr.C.G.S.0 

Applicant 

Applicant 

Respondents 
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Since both these Applications involve common questions of 

law (based on almost similar facts), both of them are being disposed of 

by this common order. 

2. 	O.A.No.70 of 2006 is the 2 J round of litigation of. the 

Applicant; who was appointed as Yeterinary Field Assistant ('VFA' for 

short) in Assam Rifles Organisation in the scale of pay of Rs.950-1500/-. 

The Applicant is a Matriculate with one year certificate course in 

Veterinary Science. He has claimed parity in pay scale with one Shri S. 

Manimacha Singh, another VFA of the same organization, who was 

appointed in the scale of Rs.975- 1540/-, which (after 5 th  Pay 

Commission) has been fixed in the new scale of. Rs.•4000-6000/; 

whereas the Applicant has been granted a scale of Rs.3200-49001-. The 

Applicant has claimed that he is discharging the same duties as are 

being disch.arged by Shri S. Manimacha Singh and that, therefore, he 

should be pIaed in the said higher scale. The earlier round of litigation 

that1  had filed (O.A.65/2002) was disposed of by this Tribunal on 

11.12.2002; in which it was directed as under : 

"The Government has taken a decision in principle 
and in view of the pendency of the Court proceeding 
the authority did not take any step for 
implementation of the matter. In view of the clear 
statement made by the respondents we dispose of 
this application with a direction on the respondents 
to implement the undertaking as expeditiously. as 
possible, preferably within a period of three months 
from the date of receipt of this oder." 
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The representation filed in this regard by the Applicant was disposed of 

by the Respondents by the following speaking order dated 20.08.2004; 

"Whereas Shri S.Mani Macha Singh was initially 
appointed in the pay scale of Rs.975 1540/-, of which 
the corresponding pay scale as per the 
recommendations of 5 th  Pay Commission the pay 
scale is Rs.32004900/. Thus his Pay has been 
correctly revised by the DGAR. The pay scale of Shri 
Haripada Dinda was also correctly revised in the 
corresponding pay scale as per the recommendation 
of5th Pay Commission. 

Whereas in othe rCPFs, Veterinary staff who 
are drawing pay scale in the revised scale Rs.4000 
6000/- & Compounders of BSF, who are drawing pay 
in the pay scale of Rs.45007000/ are combatants 
while, the VFAs of Assam Rifles are holding civilian 
post, hence two appointments are not comparable. No 
parity can be drawn for the purpose of emoluments 
between the holders of the same post from different 
streams. 

Wherras the pay scale of shri S Mani Macha 
Singh, who is holding a civilian post in Assam Rifles 
can not be compared with veterinary staff of other 
CRPFs or Compounders of BSF who are holding 
combatants posts, he had been granted higher pay 
scale of Rs.40006000/ as per the court directions, 
considering his qualification only." 

Aggrieved by this decision the Applicant has ified the Original 

Application No.70 of 2006 under Section 19 of the Administrative 

Tribunals Act, 1985 seeking the following reliefs 

The Hon'ble Tribunal be pleased to set aside 
and quash the impugned order issued under 
letter No.11.27014/16/99PF.IV (h) dated 
20.08.2004 (Annexure-A/14). 
The Hon'ble Tribunal further be pleased to 
direct the respondents to grant the revised 
scale of Rs.40006000/ to the Applicant w.e.f. 
01.01.1996 in terms of central Revised Pay 
Rule 1997 with all consequential benefits." 

3. 	In O.A.No.82/2006, the Applicant, who was a Matriculate 

and holder of certificate in Vetrinary and Animal Husbandry Course, 
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was also appointed as VFA in Assam Rifles Organisation. He was 

granted ACP benefit in 1999 upgrading his pay scale to Rs.32004900/ 

and by seeking ACP benefit in the scale of RsA0004900/, be claimed 

(as per recommendation of the 5th  Pay Coimnission) the revised scale of 

Rs.40006000/-. Assam Rifles has implemented the recommendation of 

the 5th  Pay Commission and have granted VFAs the scale of Rs.3200 

3900/. The Directorate of Assam Rifles has taken up the case for 

upgradation of the VFAs to the pay scale of Rs. 400013000/ and also 

claimed that one Shri Math Macha Singh similarly situated VFA 

approached the Tribunal by ffling O.A.65/2002 has been granted the 

scale of Rs.4000-8000/-. 

4. 	The Respondents have ified written statements adnutting 

that Shri S. Math Macha Singh was granted the higher pay scale of 

Rs.400060001- as he held the educational qualification of Matriculate 

with diploma (covering 2 years) in Veterinary Science. On his 

appointment his basis pay was Rs.975-1540/ as compared to the pay 

scale of the Applicants which was Rs.950-1500/. The Applicants held 

lower educational qualification of Matric/Non Matric with one year 

certificate course in Veterinary Science. Therefore, there can be no 

parity between the case of Shri S. Main Macha Singh and those of 

Applicants. Moreover, the VFAs in CRPF and BSF have since been 

combatised and, as such, the case of the Applicant (being civilians in 

Assam Rifles) cannot be compared with combatants of para military 

forces. It has been stated that Assain Rifles have two categories of 

VFAs i.e. (i) those holding MatricfNon Matric qualifications with one 
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year certificate in Veterinary Science are in the scale of Rs.950- 1500/-

and (ii) VFA with two years diploma in Veterinary Science with 

Matriculation were appointed in the pay scale of Rs.975- 1540/-. Since 

Applicants in both the cases were appointment in the lower scale, 

therefore, they are estopped from raising the issue at this stage as they 

are barred by law of estoppels. The Respondents have claimed that the 

representation of the Applicants, have been rejected on various 

occasions and have explained the reasons to differentiate the case of 

two types of VFAs. It has also stated that Matric/Non Matric 

educational qualification with one year veterinary certificate holder 

cannot be equated to the ---- Matriculation with two years 

diploma holder in Veterinary Science or combatants in BSF whose 

duties involve much higher risk. With the better connectivity in North 

East Region, the Respondents have phased out mules and ponies with 

most units of Assam Rifles. The comparison with compounders of BSF 

(who are combatants) with the Applicants (who are civilian) have no 

basis. 

5. 	Heard Mr M. Chanda, learned counsel appearing for the 

Applicants and Mr G. Baishya, learned Sr. Standing counsel appearing 

for the respondents and perused the materials placed on record. Mr 

Chanda argued that applicants have been denied higher pay scale on 

hypertechnical ground of difference between matriculate or non matric 

with one year certificate course in Veterinary Science and Matriculate 

with two years diploma in Veterinary Science whereas, both the VFAs 

are discharging same duties. The learned counsel pointed out that the 
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claim of the Respondents that in the case of Shri S. Math Macha Singh 

higher pay scale was granted at the instance, of the Tribunal was not 

correct as the order of the Tribunal in O.A.65/2002 passed on 

11.12.2002 has no direction to the effect that the Applicant in that case 

(Shri S. Math Macha Singh) may be granted higher pay scale.. He has 

drawn the attention of the Tribunal to progress of pay anomalies cases 

dated 24.04.2001, wherein in para 7 reads as under 

"Implemantation of UDraded Pay Scale from 01-01-
96. for the Post of VFAs. In 5th CPC the post of VFA 
and equivalent grade in other org has been revised by 
a single scale of Rs. 4000-60001- as case has been 
taken up with MHA to accord approval for 
implementation of revised scale to the post of VFA in 
AR. Case is under prog." 

He tried to make out a strong case in favour of the Applicants. 

Mr G. Baishya, learned Sr. Standing cowisel appearing for 

the Respondents, argued that different educational and professional 

qualifications are justified for grant of different pay scales. In regard to 

the case of Shri S. Math Macha Singh, he argued that Shri Singb was 

not only a Matriculate but also a holder of 2 years diploma in 

Veterinary Science and he was appointed to a. higher pay scale of 

Rs.975d5401 which now has been equated with the scale of Rs.4000 

6000/- but the case of the Aplicants with non Matric/Matrlc with one 

year certificate course in Veterinary Science does not entitle them to be 

equated with the case of Shri S. Math Macha Singb. Therefore both the 

applications should be. dismissed. 

We have given our anxious consideration to the arguments 

advanced by learned counsel for both the parties and also perused the 
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materials placed on record. The respective pay scale sh wu in the 

compilation of 5th  CPC report at S1.No.5 are as under: 

SL Post/ Present Scale Revised Scale 
 S-5 950-20-115025-1400 3050-75-3950-80-4590 

950-20-1150-25-1500 
1150-25 1500  

 S6 975-25-115030-1540 320085-4900 
975-25-1150-30 1660  

7 S-7 1200-30-1440-30-1800 4000-100-6000 
1200-30- 1560-40-2040 
1320-30-1560-40-2040  

21 Veterinary 800-15-1010-EB20- 4000-100-6000 
Compounder 1150  

22 Sr.Veterinary 950-20-1 150-EB-25 4500125-7000 
- Compounder 1400  

The Respondents referred the matter to the Ministry of Home Affairs 

(MBA) regarding implementation of upgraded pay scale from 

01.01.1996 for different posts of \7TFAs in Assam Rifles under Part-B 

Item No.XXIV - Veterinary staff of the First schedule to the CCS(RP) 

Rules 1997, wherein the revised scale of certain common category of 

Veterinary Staff have been approved by the Govt. as under 

Name of Post 	Pre-revised scale 	Revised Scale 

Stockman/ 
Compounder! 
Stock Asstt/ 
Animal 
Husbandry Asstt/ 
Dresser 

Rs.950-20- 1150-25-1500/- 

• To 	 Rs.4000 100-6000/-pm. 
Rs. 1200-30-1560-40-2040/- 

At the end of this letter the Ministry was requested to accord approval 

to the implementation of the revised scale of 5 th  CPC with effect from 

01.01.1996 in respect of post of VFA in Assam Rifles. The matter is 

stated to be still pending with the MBA. 
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In their written statement, the Respondents have stated 

that the grant of higher scale to Shri S.Maiii Macha Singh was at the 

instance of the Tribunal and is not based on merit. Though in view of 

the recommendation of the Assam Rifles to MBA ,the grant of higher 

scale to six other VFAs including Shri S. Main Macha Singb 

on their higher qualification and to "comply with 

It the Court directions though no such specific direction is on record. The 

Respondents have continued to use newly invented logic to justify their 

decision over time. 

Since grant of pay scale is a policy decision and 

implementation of the same as per recommendation contained in Part-

B of Revised Pay Rules 1997 (which contain certain conditions such as 

changes in recruitment rules, restructuring of cadres, redistribution of 

posts into higher grade etc) something more is required to be done as a 

condition precedent, and therefore, in those cases, where conditions 

such as changes in recruitment rules etc. which are brought out by the 

Pay Commission as the rationale for the grant of these upgraded scales, 

it will be necessary for Respondents and the Ministries to decide upon 

such issues and agree to the changes suggested (by the Pay 

Commission) before applying these upgraded .pay scale to these posts 

with effect from 11-96, As per the Rules of 1997, until then 

replacement scales prescribed in Part-'A' of Revised Pay Rules. 1997 

are only to be followed with effect from 01.01.1996. In certain other 

cases, of course, where there are condition prescribed by the Pay 

Commission as prerequisite for grant of these scales to certain posts 



such as cadre restructuring, redistribution of posts, ete, it will be 

necessary for the MinistriesfDepartment concerned to not only accept 

these pre conditions but also to implement thOrn before the up graded 

scales are applied to those posts. In this background the. AssamRifies 

had referred the matter to the MBA, with no response to the same so 

far from MHA and the higher pay scale (at Part.B of Revised Pay 

Rules. 1997) have not been granted to the Assam Rifles personnel. 

10. 	In view of the foregoing discussion and the fact that 6th 

Central Pay Commission report is already out, we do not like to 

interfere by. passing any order on the issue at this stage. In the light of 

the observation both the matterstand disposed of without any order as 

to costs; 

I/pg/I 

(IcHusHm 	. 	(MAN0RANJAN MOHANTY) 
ADMINISTRATIVE MEMBER 	VICE CHAIRMAN 
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Civil Form N..3 
V 	FORM OF LETTER ACCOMPANYING A RECORD 

C,~ /c)-::),/ 
from 

THE DEPUTY/k8$SrT REGISTRAR OF THE GAUHATI WGH COURT 
SHILLONG BENCH 

TU 

the  

Dated Shillong the... . 
	 ......... 	 Ic 

Sir,  

HIGH CoURT 	i have the honour to return hcrewith. by par:el 	thç original tecord cf the 	ô No...... of 19 ......... noted in the margin received with your letter .. ... dated thc....L.... Vwsw 
Outia [together with a copy of the judgement and a copy 0f the decree of this . Courti, and 1

1  zuiva Record,. request the return ol the annexed memorandum duly signcd. 	(fi 

a of Attention is invited to the fact that duting the pendency of the, ase riRecor4 

	

	substitution or/and addiaion of parties or/and ..................... (for any other' dc 	change 
has taked place as shown in the copy of the decree. 

(See Rule 361, Ckap)a XIV, Part I, Civil R&iIcs and Orders, Volume I) 

LCLe - 

5rD( 
I i 	 - 	 Yours faithfully, 

914C  ........ of 19 
in 	 L 

-Iaa& Record*. 

'T 	
- c*iM 	

PUy/,41J31?J1t Rag strir 

MEMORANDUM OF ACKNOWLEGEMENT 

Received the rcsord [and the accompanying judgcmcnt and decree of the High Oourt 
forwarded with letter No ...... .........................  dated the ........................ 19 ............. ... from 
Dep*ty/Asaistant Registrar of the High Court of judicature at Gauhati, Assam, Appellate 
Jurisdiction. 

(Signature and designation of receiving offici7 

Dated. .......................the................19 

DPS. (H. C.) F. M. 138t2001-5,41eI—I.3-2001 

i(sic 	Dt 



do 
INTHEGAUHATI HIGH COURT 

• (THE HIGH COURT OF ASSAM NAGALAND :.MEGHALAYA : MANIPUR : 
TRIPURA MIZORAM AND ARUNACHAL PRADESH) 

(SHILLONG BENCH) 

W. P. (C) NO 128(SH) of 2009 

Shri Haripada Diñda, 
Sb. Shri Gosta Behari Dinda, 
Veterinary Field Assistant, 	

fl, 

40 Assam Rifles, C/o 99 APO 

Petitioner 

-Vs- - 

1 The Union of India, Represented by Secretary to the 
Government of India, Ministry of Home Affairs, North 
•Btock, New Delhi- 110001. . . . 

2. The Ministry of Finance, Department of Expenditure, 
p 

	

	 Through it's Secretary, Government of India, North 
Block, Lók Nayak Bhawan, New Delhi -.110001.. 

• .3. The Director General, DirctOrate of Assam Rifles, 
Shitlong-793001. • 	 . 	 I• 

4 The Commandant, 3 Director General of Assam 
Rifles, C/o 99 APO, Jorhat 

...... ..... . . .. ................ .......... ............................
Respondnt... 

BEFORE 	 ((f 
THE HON'BLE MR JUSTICE B i< SHARMA 

THE HON'BLE MR.JUSTICEA POTSANGBAM 

• • . 	•. 	For••the Petitioner 	: 	Mr. M Chanda, Advocate. 

For the respondents 	Mr. S C Shyam, CGSC 

Dateofhearng • 	17.2.2010. 	. • 
Date of judjement 	 .2.2010 

• 	 : 	 • 	 • 	 • 	 . 
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JUDGEMENTANDORDER(CAV) 

The petitioner who was the appLicant in Original 

AppLication (OA). No. 70/2006, filed in the Central 

Administrative Tribunal, Guwahati Bench (in. short 
Tribunal), has filed this writ petition being dissatisfied 

with the judgement and order dated 4.9.2008, passed  in 

the said O.A. 	
00• 

The petitioner is. a matriculate with Veterinary 

Diploma / Certificate He was appointed as Veterinary 

Field Assistant (VFA) in the pay scale of Rs 950-1500/ in 

the year 1992 vide Annexure 2 appointment order dated 

.16.3.1992.According to the petitioner, the post of VFA 

	

0 	 0 	 0 	
0 	 . 	 : 0 	 . 	 . 	

: 	
••. 	 0.00 	 0 

:0 	

\. 	and other. posts known as Animal Husbandry Assistant, 

Compounder, Dresser, Stockman, Stock Assistant, 
LAJ Vaccinator and Milk Recorder, etc are categonsed as 

Para vetennarians post The minimum qualification for 

such posts is matriculate with diploma or certificate or 

expenence of one year or two years, as the case may be 

InitiaLly, the aforesaid categoned posts were placed at 

the pay range of Rs 950 1500/ to Rs 1200 - 2040/ 

	

0 	 0 However, as per the recommendation of the 5t1  CPC, the 

said Vetennary staff / Para Vetennary staffs were placed 

0 0 

	

	 in the pay. scale of Rs. 4000 - 6000/- by re-designating the 

posts as Stockman / Compounder / Stock Assistant / 

	

0; 	

0 	 Animal Husbandry Assistant / Dresser,. etc. 	0 

According to the petitioner, 0  all the concerned 	0 

departments 0  in the 0  Cental Government have 
th implemented the said recommendation of the 5CPC but 

0 ••  
00 



in case of the VFAs like that of the petitioner serving in 

Assarn aifles, saehas not been. irnptemented m  
r 

	

4. 	By Annexure-6 notification dated 15.9.1998, the. 

Assam Rifles Directorate white notifying the salient 

features affecting pay and aUowances of the Assam Rifles 

Personnel, indicated that the; Directorate. had taken up 

the cäsè to upgrade the basic pay of VFAs to Rs. 4000 -, 

6000/ per month It was also indicated that the Ministry 

of Home Affairs was inclined to the proposal of the 

Directorate and that• information had been sought from 

the BSF regarding VFAs serving with them, so that a 

composite case could be projected to the Ministry of 

Finance 

	

5 	According to the petitioner, the duties and 

responsibilities and nature of works performed by the 

VFAs and other personnel in the aforesaid category are 

more or less similar, and infact, the VFAs performed more 

' arduous nature of job than other Veterinary staff of other 

LLOG 
/ departments The petitioner has also placed reliance on 

the Annexure-lO order dated 1112 2002 passed by the 

Tnbunal in OA No 65/2002, by which direction was issued 

to the respondents to implement the particular 

undertaking as expeditiously as.possible, preferably within 

a penod of three months The undertaking furnished was 

:bythecommUfliCation dated .17.12.1999, issued by the 

Mihistry of Home Affairs. For a ready reference, the 

relevant text of the said communication is reproduced 

beLow - 
"(i) DD(Pers) BSF has intimated that a proposal 

of Veterinary staff is for cadre restructuring  
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being processed by them.. !TBP is also processing 
the proposal on the same lines. Assam Rifles was 
advised by Dir.'Pers), ., MHA, to process the 
proposal for cadre restructuring of the post of 
VFA. 

rØ 
)\ 

moe 

• i (ii) To mainítain uniformity . in educational 
qualification and pay scales as recommended by 
the Fifth Pay Commission, Assam Rifles was 
advised to process the proposal in consultation 
with the BSF and !TBP, so that a similar 
proposal on uniform lines is formula ted. 

As the posts of Veterinary staff in BSF and 
ITBP are combatised while in Assam Rifles VFAs 
are civilians, to maintain the uniformity in the 
rank structure, Assam Rifles were advised to 
propose the compatisation of. these posts as 
well. 

Since thematter is already subjudice, any 
decision for upgradation of pay scales .jp 14ssarn 
Rifles can be taken after finalisation of the 
Court case". 	. 

6. 	PursUant to Ahe aforesaid order passed by the 

Tribunal, the Govt of India in the Ministry of Home 

Affairs, by its order dated 28 10 2003 accorded sanction 

of the competent authority to grant revised pay scale of 

Rs. 4000-6000/-in place of Rs. 3200 - 4900/- to one Shri S. 

Mani Macha Singh, VFA of Assam Rifles However, no such 

benefitwas extended to the other VFAs including the 

petitioner Being aggneved, the petitioner approached the 

• ...• •• . • Tribunal by filling .OA No. 283/2003, which was disposed 

of by order dated 21.1.2004 with the direction to the 

petitioners involved to submit comprehensive individual 

representation to the respondents, with further direction 

to the respondents to dispose of the same within, two 
• 	

.V 	

. months, by a speaking order. Accordingly, . individual 
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representations were submitted justifying entitlement to 

the revised scale of Rs 4000-6000/ 

7 	The 	representations 	were 	disposed 	of 	by 	the 

impugned order dated 20 8 2004 rejecting the claim of 

the 	persons 	iriiolved 	including 	the 	petitioner. 	Being 

agrieved 	the 	petitioner once again 	approached the 

TribUnaL by filling OA No. 70/2006, which was resisted by 

the respondents by filling their written statement. 

8. 	In the written statement filed by the respondents, 

their plea taken was that since for the post, to which the 

petitioner was appointed, the prescnbed qualification was 

"Certificate 	in 	Veterinary 	Science 	without 

Matriculation" but on the other hand, for the post to 

which 	said 	Shri 	S. 	Mani 	Macha 	Singh 	was 	initially 

appointed, 	the 	prescnbed 	essential 	qualification 	was j 
"Diploma in Veterinary Science with Matriculation", 

both the cases were on different footing and cannot be 

equated Further stand of the respondents was that based " 

on such prescribed qualification, while the petitioner was 

appointed in the pay scale of Rs 950 - 1500/ , said Shn Si.  

Mani Macha Singh was placed in the pay scale of Rs. 975 - 

1540/- 	Further stand was that said Shri Singh was placed 

in the revised scale of Rs 	4000 - 6000/- as per the 

direction of the Tnbunal and not on merit 

9. 	The leartied Tribunal by its impugned judgement and 

order dated 4.9.2008 has disposed of the OA refusing to 

interfe:re with the impugned order dated 2.8.2004iby,  

which the  representation submitted by the petitioner was 



rejected. However, at the same time, it has been noticed 

that the Assam Rifles, although, had, referred the matter 

to the Ministry of Home Affairs, there was no response to 

the same and the VFAs. serving in Assam Rifles had not 

been granted the revised pay scale of Rs. 4000 	6000/-. 
• The Learned Tribunal on the basis of the discussions made 

in the impugned judgement and order, has declined to 

interfere with the matter by passing any order "at this 

stage". Thus, although according to 'the petitioner some 

of the observations made in the impugned judgement and 

order and refusal to interfere with the impugned order, 

amount to dismissaL of the OA, but in fact, no finaLity has 

been attached to' the issue relating to the grievance of the 

petitioner for grant of, revised pay scale of rs. 4000-6000/. 
. 	 . 

,• We have heard Mr. M. Chanda, learned counsel for 

the petitioner as well as Mr 	S C 	Shyam, learned CGSC 

While Mr. Chanda upon a reference to the entire materials 
? on 	record 	strenuously argued 	for a direction 	to the 

respondents to provide the petitioner the revised pay 

scale of Rs. 4000 	6000/-, Mr. S.C. Shyam, leaned CGS 

resisting the said argument, submitted in tune With th 
I: 

stand 	of the respondents:in their written statement, 

referred to above, that the petitioner' is not entitled to 

the said revised pay scale, his' status and position being 

'different with that of said Shri S. Mani Macha Singh. 

We have given our anxious consideration to th 	, 

'

submissions made by .  the Learned counsel for the parties 

and the materials on record. 	 - 

V 
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12 The stand of the respondents in their wntten 

statement fiLed before the Tribunal has been noted above.. 

SurprisingLy, the same very respondents took altogether a 

different stand in another Onginal Application being OA 

No 234/2008, filed subsequently by one Shn Shankar 

Yadav, VFA In the written statement filed in the said OA, 

the stand taken was that the matter relating to granting 

higher pay scale of Rs. 4000-6000/-. to the similarly placed 

VFAs has been.. referred to the Minitry and the same . is 

	

Likely to 'be approved / sanctioned by ,5the competent 	S  

administrative authority in due course of time. For a ready . . 

reference, the written statement / affidavit - in- . 

opposition filed in the aforesaid OA No. 234/2008, a copy 

of which has been annexed to the rejoinder affidavit filed 

by the petitioner is reproduced belcw 

"BEFORE THE CENTRAL ADMINISTRATIVE 
TRIBUNAL 	 . 	. 	. 

GAUHATI BENCH GAUHATI 
ORIGINAL APPLICATION NO. 234 OF 2008  

Shri Shankar Yadav, Veterinary Field Assistant 	 ; 
Applicant 

Union of India and 3 others 
Respondents. 

AFFIDAVIT-INOPPOSITiON. 	 / 

	

The humble Respondents beg to submit the 	'. 
reply as follows  

1. ' .. That the answering respondents .  respectfulty . 
submit that in the Directorate General Assam. . 

..Rifles, 'Veterinary Field' Assistants:. .(VFA) were 
recruited in the pay scale of Rs 950-20-1 150-EB-
25-1500/- per month and 97523-1150-EB-30- 
1(540. The same was revised - to Rs. 3050-4 750 and 
Rs. 3200-49001- PM as per replacement pay-scale 
granted as per the CCS '(Revised Pay) Rule 1997. 

1 	/ 
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frwar 
	

.. 	 2. Ministry of Home Affairs vide F. No.11-1401515 t1' 

VL 	. CPC 198/A-Il dated 1511012003. issued GSR 375 
vide which the aforestated pay scales viz, Rs. 
3050-47501- pm and Rs. 3200-49001- pm have 
been clubbed and a single pay scale of Rs 3200- 
49001- pm was made applicable to VFAs recruited 
in the pay scale of Rs. 950-20-1150EB-25-15001- 
pm and 975-23-1150-EB-30-15401- pm. Copy of 
G.S.R. 390 issued vide Ministry of Home Affairs F. 
No. 1.4502814912000-Pers-I1 dated 04 July2001 is 
attached herewith and marked as ANNEXURE- R- 
1. 
Copy of G. S. R. 375 issued vide Ministry, of Home 
Affairs F No 	1114015/5th CPC/98/A-II dated 15 
October 2003 is attached herewith and marked as 
ANNEXURER-2. 

3 The case for granting higher pay scale of Rs 

4000-100-60001a to the applicant as being given 
to similarly plbces VFA's based on the orders of 

J 
. 	 the Hon 'ble Tribunal and granted by competen,t 

administrative authority has been sent to the 
Ministry 	The some is likely to be approved / 

sanctioned 	by -the 	competent 	administrative 
authority in due course of time 

4 In view of the foregoing the Hon'ble Tribunal 
may be pleased to dispose of the instant Original 
Application accordingly" 

1:3. On the basis of the aforesaid' stand of the 

respondents, OA No. 234/2008 has been disposed of by 

order dated 10.11.2009. In the order, ,  paragraph 2 of the 

aforesaid affidavit has been quoted. Direction has been, 

issued to the respondents to take the finaL decision in the 

matter by passing a reasoned and speaking order within a 

period of, two months from the date of receipt of the 

order. It was submitted by the Learned counseL for the 

parties that. no such order has been passed. 

14. The written statement in the case of the present 

petitioner was fiLed by the, respondents taking aLtogether 

V 



• 	 a differén.t stand towards justifying the impugned order 

dated' 2.8.2004, •passed by the Ministry of Home Affairs, 

rejecting the claim of the petitioner. The Tribunal by its 

impugned judgement and order dated 4.9.2008 noted the 

stand 	of 	the 	respondents, 	as 	discussed 	above. 	The 

Tribunal also noted the fact that the matter was referred 

to the Ministry of. Home Affairs for implementation of 

upgraded pay scale w.e.f. 1.1.1996 for the posts of VFAs 

in Assam. Rifles. The Tribunal while observing that the 

grant of a particular pay scale is a policy decision .and will 

have to be implemented as per the recommendation of 

the 5th  CPC, also observed that it will be.necessary for the 

respondents and the. Ministry's to decide the issue and ; , 

agree tO the changes suggested by the Pay Commission. 

Thus, the.tearned Tribunal has . not given any finality to 
the matter and the same has been left open to be decided, 

by the appropriate authorities. HoWever,' the petitioner, is 

aggrieved 	by the 	fact 	that 	the Trib.uiaL. decLined 	to 

interfere with the impugned order dated 2.8.04, bywhich 
{ 

the claim, of the petjtioner has already been rejected. . 	 . . 

15. Mr. Chanda, [earned counsel for the petitioner has 

'drawn our attention to the fact of clubbing of different 

pay scales towards granting revised pay, scale of Rs. 4000-

6000/. Referring to the case of Shri S. Mani -Macha Singh, 

he submitted that the cases of 'said Shri Singh and that of 

the petitioner being exactly identical in respect of the 

principles involved regarding grant of revised pay scale 

applying the 'same yardstick and parameters, the 

respondents could not have ignored the case of - . the 

petitioner. The learned counsel for the'- petitioner has also 
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referred to the case of one Shri Ch. Itoch 'Singh, who 

according to him is similarly situated like that 'of the 

Ietitioner. As stated in paragraph 21 of the writ petition, 

said Shri Itocha Singh'is also a VFA .inAssam Rifles, 'having 

similar recruitment 'qualification'with' one year Certificate 

Course. It has been stated in paragraph. 21 that said Shri 

Itocha singh had approached the Tribunal"by filling OA No. 

307/2006, praying for grant of higher revised scale of Rs.' 

4000-6000/-: During the pendency of the Original 

Application(OA), 'he was sanctioned with the revied 'scale 

of Rs. 40,00-6000/- and accordingly, the' OA was' disposed 

of as infractuous. 

The 'petitioner has also referred to the case of 

Nursing Sisters working in the same establishment who had 

also approached the Tnbunal by filling OA No 16012006 

(Mrs A. Alex and others Vs Union of India & others) 

under similar circumstances and the Tribunal granted 

' their prayer The petitioner has also placed reliance on 

the decision of. the Apex Court reported in 2006 (9) SCC 
406 

Having, noticed ' the rival. contentions, ' more 

par'ticularty, the stand of the same very respondents in OA 

No 234/2008 (quoted above), we are of the considered 

opinion that the respondents have not acted bonafide in 

rejecting the claim of the 'petitioner. The 'impugned order 

dated 2.8.04' (Annexure-14) runs, counter to 'ihe 

subsequent stand of the same very respondents in their 

above quoted 'written statement I coUnter affidavit As 

per the said written statement, the Ministry .  of Home 

M 
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Affairs issued GSR 375 vide which the revised pay scales of 

Rs. 3050-4750/- and Rs. 3200-4900/- corresponding to 

pre-revised scale of Rs. 950-1500/- and Rs. 975-1540/- had 

been dubbed and a single pay scale of Rs. 3200-4900/-

was made applicable to VFAs recruited in the pay scale of 

Rs. 950-1500/- and Rs. 975-1540/-. 

18. In view of the aforesaid subsequent stand of the 

respondentsand the direction of the same very Tribunal 

vide order dated 10.11.2009, based on the undertaking of 

the respondents, we are of the considered opinion that 

sincethe matter is now pending with the authorities of 

the respondents, the impugned order dated 2.8.2004 must 

not stand on the way of the said authorities in the 

decision making prccess Accordingly, the said impugned 
fl 	ttA 	_J 	 .....J 	 ......J or:ueF.  uawu L.o.LuuI SLdE1US t1 dSIUt dilU LlUdSI1tU  dIJU 	 "• 
L_ 	., 	J__ _ consequenuy ine impugnea Juagemen1. nu. oraer uajea 

4.9'. 2O08 passed by the Tribunal in CA No. 70/2006 also 

stands modified to that extent. The matter shLl now' go 

back tO the authorities of the respondents for a fresh 

decision consistently with the observations made above! 

and the stand of the respondents in their above quoteJ ( 

affidavit in opposition Let the fresh and final decision i 

/ the matter be taken as expeditiously as possible, "c 	 -' 
preferably within 30.04.2010. 

19., The writ petition is allowed to the extent indicated 

'above, without however, any order as to costs. 

• 	 cov : 	' 

su&icarzay 

JDUGE 	 JUDGE 

• 	 CortMastór' 
Gathati High .Court 
phTIona Bench 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

0. A. No. 70 12006 

Shri Haripada Dinda. 
-Vs.- 

Union of India and Others. 

LIST OF DATES 
1988- 	Applicant passed Secondary Examination under the Board of 

Secondary Education, West Bengal. (Annexure- A/I, page- 21) 

15.11.1991- Directorate General of Assam Rifles published.an advertisement in 
variotis national Ncwspapers for appointment to the post of 
Veterinary Field Assistant (for short VFA). As per the 
advcrtiscmcnt the pay scale of V.F.AS werc provided in two 
categories i.e. (I) V.F.A with matriculate + Diploma in Veterinary 
Science - Rs. 975-1540,'- and (ii) V.F.A with non matric .+ certificate 
in Veterinaty Science- Rs. 950-O-.. 

Applicant being a matric-uiatc with ccrtificate course in 
Veterinary Science, applied for the post of VFA. 

4')..0 .-. a- ., pgc- Oi 

16.03.1992- Applicant was appointed to the post of VFA In the scale of pay of 
D.- OMA 1(V'iI 	A 	 (A 	 A I') L\. JJLs.J'JtJ/ - iii r1SL*fl1 iJ.LLCS. 	 rLLLLcAl.U& ri,' 	f/ctC- 

01,12.1992- Applicant submitted representation to DGAR J  Assam Rifles for 
grant of scaic of pay of Rs. 975-1540,'- in phcc of Rs. 950-1500 since 
he  is a VFA having qualification of Matiic with Diploma and 
-' i-1--1 4-. i-l..,. 	1 	. 	..-.fP. 	O7 	1A 

	

O 	 ia. i - 	—. 

(Annexure- A/15 series, page- 53) 

13.071993- One Shri K.K. Durjan Patle, VFA appointed in the Assam Rifle to 
i-1,.. 	-i 41JV, 	i-i. 	.1 	C -. .-.CP. Qf7  1Afl/ LLLL OL OL ! i. L Ifl LL&C SCiC O p) ± 	I 	 -. 

(Anne,cuxe- A/17, page- 61) 
. f. 	113 4 	Central Govt. in terms of 5Th  Pay Commission report, revised 

the pay scale of Rs. 9504500 to Rs. 3050-4590. 
- 	 exure- A,13, Page- 24) 

Section 30 of the Indian Veterinary Council Act, 1984 
provides the minimum qualification and nature of works to be 
done by the persons holding diploma or certificate in Veterinary. 

I A..,.....-... 	4 /4 .., -' \r±LILILL C £/ Tt f/g-  
First schedule of part 'W of the Central Civil Services 

(Revised pay) Rulc, 1997 provide Rs. 4,000-6,000/- to the 
Veterinary Compounder. 	(Ai-A75age- 26) 
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31.03.1998- Assam Rifles implemented the CentTal Civil Service (RP) Rules 
10017 	C..1 	1 L 'A' •.4 	.,:i 	1 	4 	\7T A 	1) 	')Ifl 

	

.1 ~ 1 LI. L LJ%_J.L7.. tt_L*. £V W.t'..l. I 7.. V J.O7..U. YLL&L%.. VJJ. pL 7  7.'l. V I t7. L7./ 	7- 

4900/-. 	 (Annextire- A/7, page- 36) 

15.09.1998- Directorate General of Assam Rifles issued an official notification, 
whcrcin it is stated that Directorate had taken up a casc to upgrade 
the basic pay of VFA to Rs. 4,000-6,000/-. 

(Annexure- A/6, page- 27) 

13.05.1999- Govt. of Arunachal Pradesh approved re-designated post of para 
....-..4C 	i-i...... .4 	 .-..0 	A......-. 1 	U....1.... ,-L.,. . 

V 7.. t7.J. 1ttr Y 	{.LI Lit LIII.. 7.ttt/L4.L LII LLLLL 7)1 r-7ILLLLLaI J. .1.110 L L&TK&I 7 	(7.1. 

• 	Veterinary, Arunáchal Pradesh and also extended benefit of pay 

	

L.-. .fh r'Dr' .... .-..-....i- 'W TI- 	VVflJ 
ic7..OLiILiLCiL.LcL £0 UL 	./ 	'1 '..- Lit j)ILEL V iiem i'.J1 V 

Veterinary Staff of the First Schedule to the CCS (RP) Rules 1997. 
The Veterinary Field Assistant placed in the scale of Ps. 4,000-
6,000/-. (Annexure- A/16, page- .57) 

04.08.1999- 
- 

d

- 	 - 	- 

It is evince 	from the charter of 	uties of Veterinary Held. Assistant 
that the nahire of works allocation of all the veterinary staffs are 
almost same but in ground reality the VFA in Assam Rifles are 

i-I-. 	i.I. n '* 	, 	4.... 4Z.. r..0 rl.I,n 	.4 	,, .I_n... .s.nI.c. 
LI. LVJ.I. 7.. 11.1.7.1.717)7.1.0 LLLI4It LIII. 0 L1L7...I. 	V 7.. L7-1.LLLLIIJ 	0 L1.LLLO 7)1. 71 IL L7-1 	1.1.1 LLLU..ILLO. 

(Annexure- A/8, page- 38) 

24.04.2001- DGAR, Shifiong, issued a notification stating therein that in 5th  CPC 
the post of VFA and equivalent grade in other organization has 
been revised by a single scale of Rs. 4,000-6,000/- a case has been 
i-..1 	.- 	.,...ii.. 	1IALIA 	i.-. 	.-.-........4 	....-......1 	C...... 	1 	-........ 	....0 
I-LLCI t 	 vt' 1W 	.LVLL ±1i 	IL' 	Ct7..77.?1 7.7 	iLfFpr7. V ILL 	.L7.'.L 	14.1 Ly.LCLL tt;i 71t LL7j1i 	Iii 

revised scale to the post of VFA in AR is under progress. 
fA .....-. 	A /11 

rLLLLL7- 	LU. 	 .I .1.,• 
f'LI.5 	

X/ 

It is crystal clear from this notification that the .VUAI< also 
admitted 	that 	the 	other 	equivalent 	post/grade 	of 	other 
organization or department have benefited with the said revision of 

.-..0 1). 	A (IC)fl , 	(WI I 	- 	.4 i-i..... rV 	AT) 	i........ 
7)7. .L\0 • 	X17J7. %./ 	JIJI.JI - t4.fl7.& LI LI... 4.) 7..J L7.L 	L.Y 1.77 hILL5 LV) ILLLfI7-.LL iiiI 

±evision of pay in case of VFA. 

11.12.2002-  Shri S. Manimacha Singh, similarly situated VFA, approached this 
1-1.-. 'l...L-.. T1-.......-71 	-....1, 	\ A T7.T 	L 	/')fl(V) 

- 1. 	LW.. .1 IlL' LULLIVI LIII 7) L1.51L 	: 	I). t/7JJ 4VJVJh, 777 .LLLLI I. 1.77 L1.0 7.1L0f7 7)07-7.4. 

of with a direction to the responcints to implement the decision of 
• 	1.i-..., 	4 -L- 	 A-i....4 17 1') 00 4..-.... 	 C'.' 

1V.LLLIJ LI. 	7./I. I. It/LiLt.. 21.1J.71.LI. 0 L1.LI. L7..VA. .7.) . .1. 4... ..' .7.7./I 7-LtL&L 7. 1.7-01). Lit.. L-L&LLLL_ 7./I. 
- --. 	 __________ 	.- 	 .. * 
VtA•. 	 ) 	(Annexure-A/IU, page- 41) 

1:> ......_......4 ....... 	ii..,.. 	..-.i- 	 1...,....i. 4.1..,, l.•4i. 	C 
LLCIIJ.CLL LL11Z }/1t0C.LLI. ttf/}LLI*.LLLL1. L.LIC L/tJ.lIIL 04. 

scale of pay of Rs. 4,000-6,000/-  in spite of being similarly situated 
'TPA 11...-. 	..4I ltX 	. 	 QV1 

7 .1. r1. LJ.L'7.t.. 1.LL&tL 7./I 	.i,1arhulhi.t.itit LJ.L.L75.LL. 

22.04.2003- Applicant submitted representation to DGAR, Shillong praying for 
..,, 	,,.. 	Cl..;.. 	.... 	 I A....,,. 	A 11') 	461 7-rLLL&t.LL7-7-In7-Itk. Oi .LLLO 	 • 	I 	 \41.LI1.Lt../ IILt.. £l/ .L4.. fII.57-. 

28.10.2003- Ministry of Home Affairs, New Delhi accorded sanction of 
-.•.s.-- ,,I-,,.,,4. 	 4-,... 	-LI74. * •7C'CV4 ..--,1 	.-.0 ... 	P.. 	4 
I..7./LL 4)7-17-1 LI 11.7.7 	L) LV) 51 UlLI. IC V 107-(& C17-1I.1C 	J.'UV 711 .7.7.0.  

6,000/- in place of Rs. 3,2004,900/- to Sri S. Manirnacha Singh, 

f 
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161- ) 

VFA in compliance of the Hon'ble Tribunal's order dated 11.12.02 
passed in O.A. No. 65/2002. 	(Para- 4.10, page- 10) 

21.01.2004- Applicant being highly aggrieved for non-payment of higher 
rcviscd pay scale in the terms of Central Civil Services pay Rules 
1997, approached this Hon'ble Tribunal through O.A. No. 283/2003 

1 	,.i-1-'. ., 	.4-1..,...- 	..-.1 	 .4..-. 	.4 	£ ...4t. 	i-l-.. along YVLtIL IKJ±I..L iJ&iiOy ci 	 vv a. .twyOoe.t Oi VVILII 

direction to the applicant to submit representation to the 
respondents. Applicant accordingly submitted a detailed 
representation praying interalia for grant of higher revised pay 
scale. 	 (Anncxurc- A,'13, page- 47) 

20.08.2004- Respondents issued impugned letter dated 20.08.04 in para 7 it has 
been stated that Shri S. Manimacha Singh has been granted higher 
revised pay scale as per Court's direction. Applicant being similarly 
situ.atcd like that of Shri S. Mardrnacha Singh has been arbitrarily 
denied the benefit of higher revised scale of pay of Rs. 4,000-6,000/- 
which is illegal, arbitrary and liable to be set aside and quashed. 

(Annexure- A/14, page- 50) 

02.05.2005- Applicant submitted representation to DGAR, Shillong praying for 
pay scale of Rs. 975-1540/- from his initial appointment. - 	(Annexure- 15 sei'ies, page- 54) 

Applicant relies on the following decisions: 
(2004) 6 5CC 218. (State of Mizoram and another -Vs- Mizoram 
Engineering Service Association). 

(2006) 2 SC SLJ 49 (K.T. .Veerappa & Ors. -Vs- State of Karnataka & Ors.) 
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Name of the AppLiCaflt 
espondant5 	o° India & .•-- 

NO of App1iCant(S) 

2. I the app1icat0fl 
is the proper form:- Yes 

3
lith name descriPt10fl 	

address of the.all the papers been 

furnished in CaUSC title — Yes / N 

4. 	2 
application beon. duly 1d and verified - Y 

5 Hav: the opiCS duly signed :— Yes /. 

6. Have suffic1C nubëT 
of copieS o/the appliCatipn been fj1d 

7 Whether all the annCXUTe 
p'.S a impleaded :— Yes/. 

8. Whether 	t 	iatiofl . of ducOmcflts 1n the angUag0 YaS. 
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II. 
 
 

15. 
16 
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3S' 't.ne voa'<"'-"-' 

Is,the application by 	Bf/f or 

Ha to appliCati0 is msitaflabl 2  : Ys9. 

Has 	
original duly 9ttCSt&)d bèfl I 1led 

HDs 
tho legible copies of' the anneXUr. duly attested 

Has the Index 61 the ducomCflts been filed allVa113° :_Y/N. 

Has the reied nuDOr of envoloPed bearing full ad4re of the
fl  

r en I iled- Ys/ ospOfldaflts b 	. 

Has the d9013t3t±0fl 	
by item 17 of the forYG5 

hehr th re 1 131 'sough for arises out of the Singl 

?lhethef intcrim relI Is prayed I o :— YcS/ 

Is 	of ondoflati0n of deloy is filed is it 
supp0ted 

r,ether this case can he heard by 
5 	 BflCh 

Any other pointd .. of the 
RGSU1t o the 	 1rt 	

5utinY erk; 

c 	 . 
giLr Y 
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An application under Section 1.9 of the Adniiiiistrativc Tribunals Act, 1985) 

Q. A. 

Shrl ilaripada Dinda. 
XT- 

• 	 -v-- 

Union of India and Othet. 
T 	( 	r ,i rc . TT' 	 fJ' .• pr 	.' 

	

LJ I. %..FL L.lft J. L.J tLt .j J Ij %..#J. JLJ '..J. 	.0 I L...t1 . I 

b,i1.991- L)irectorate eneraf or issam ki11es vubJ J. 	an auveriiseniej In 
-' v 	 ±ey Sy..'ei wi. 	 u 

Veterinary Field Assistant (for short VFA); Applicant hem 	a 
utttricul wilh veterinary dioiojna, aoolied for the tost of VFA. 

I 

16.03J992-. Arplicant was appointed to the post of VFA in the scale of pay of 
R. 950-1500/- in Assam Riies. 	. 	('Annexure-2) 

The post of VA in Assam Rifles falls intl-ic category of Para 
Veterjans and the said group of para Vter1narians wa iniUallv 

-.t- OO1(ZRfl/ UJACe  fl. 	i.a1L 	J.L .I\ 	.'..J 	"..U/ 	Jfj'jf - Lt 
5 r Coinniission report. the Central. Govt revised the pay scale t,... 	i._ 	--L.LL__. 	.. s 	Yt.tILLt LIV 	.iva e. 	. utt 	 I I 
40-6000/-.  

instead of imnieinent-ing the pay scale ghren in the first 
71 schedik of pert 'W of he Cenh-al Civil Se'vite (evised pa 

Rules, 1Q97 j 	 Lnn/_ the Assam Rifk mp?emented the 
Central Civil Service (RP) Rules '1997 in Schedie A' i.e. Ps, 3200- 
.9uU!-. 	 (Ai.iflXuj.e 	50 

	

i'w r 	 -.., 
	-  •-- -- , 	- 	w £1C')t'4.LJt L\iIJT- ') .&t(4(.t 	l.LljL't€ -U LI 	tJ'PJ')tJJ, ,.t.J IV.U(ILh&.CV 01 i. ,tm t€  •...._ 	!, 	EL.. 	..,. 	 -- 	.....L.,.iL u) ieaiwn 	pay 	ue yr. vr.- 0± 	tn ruit' 'ut 

pouider of RSF/ITBP. 	 (Aniwxurp- 6. 7 

15139J998- Directorate General of Assain l'1iiies issied an official notificajon, 
wherein it. is stated that Directorate had taken up a case to upgn.ide 
the basic pay of VFII to Rs. 4,000-6,O(JO/-.. 

04.08:1999- It ic evinced horn the-chrter ot du.tis ot Veterinary Fj4d A 4 c 44int 

	

c . 	.,,.,. 	-  .cu 	i 	 •,',-•-' LI1ILL LLJ .Lt.CtLUI€ Ui 'VOt.L..') 1,LILOUIL.LtJIl, (ii. IJJ. LJ1C V &LerUIcUy 'SLCUID ct1 

	

-I 	tL... V. 	. A..,., i  uii,i 	ifl 	 y rj-  .w 
mote arduous tnaii the otner veterinary staffs Of other derartments. 
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m 	flt1i 	r'r AD C11,--,-,,,- 	--i 	 -L-- i-1,,, 	"fl-.
1.

Jp'J i 	 - 	 4. r tj*- 	i 

3j' Pr Ar tiaites tise. 	p1ra tNO. / t 'is stated that in . 
i 

u ule 	v. vrt ut eu,iyuew. 	tte n the I1u.'j 	1eIt 
revicd by a sinie s'ae of Ts. 4OOO-&OOfl/-, Ttis cryd c'ear from 
this notion that the DGAR ki-o ddrni tied that the other 
equivalent post/grade of other organization or department have 
benefited with the said rision of 'pay- of Rs. 4,000-6,000/- and the 
DCAR is wiling to implement such revision of pa in case of VEA. 

Annexure- 

	

A-i • A. 	 S'i'i I .,'. 	 4 	V& V r\ aJ W L 
Hon bie inhunal throuth O.A. No. ki L~/ 4UUz. wtuci'i was disposeti of 

- 	 I., 	 ..L...,L. i-. :... _.i 	- .. s. *1. 	1,...-d. ... .-, I 1 tL10i W LUt 	 ILiL, W £iLt'1jj 	 LL1ijt o 
Ministry of Home Affairs dated 1712.99 for cadre restructhrinc of 
VFA. 	 (Annexuie4O) 

26.10.2003- MinisLr of Home Affairs, New Delhi vide order dated 28.IOM-3 
accorded sanction of competent authority to grant revised scaisi of 
pay of Es 4,000-6,000/- in place of ls. ,200-4,9OO/- to Sri S. 
Manimacha Singh. VFA in compliance of the Hon'hk TrihunaYs 
order dated 1L12.2002 ased in O.A, No, 651'2002. but the 
1yL't'1IU L1U.L U2 	Guj u 	.'eii''. of 
of 	40O0-6fl(JQ/_ inspite of being similarly situated like that of S. 

• 	! 
 n1t. 	 inexwe,- i.J 

21.012004- AppllcanL being highly aggrieved for non-payment of higher 
revised pay scale in the terms of Centai ivii Services rv Ruies 
i99, approached this Hon'ble Tribunal through O.A. No, 2&/2oCC; 
along with another employee, which was disposed of with the 
direction to the applicant to ubniit representation to the 
respondents, Aopiicant accordin-ly submitted a detailed II 	 . 

i-;--. £.,... 	-' 	-  -.0 1_ 	1-, S-.. - !L7rCnfl%11, tht1 'ifl 	LLH.eiau1l 	TiTk 	1I4I.t 4 	o INIV 
caie. 

20.08.2004- Rc5pondent issued irnpuned letter dated 20.08.04, in para 7 it his 
Pip c'i-11-3('j that Siln  S .  (JIl'jMflw'tv '.-pw}% 	 cp --imci 	 i 
revsea pay scale as per Court's directIon. Applicant being siniilarlv 
situated like that of Shri S. Manimacha Singh has been arbitrarily 
ctenied the 1,ee1ii hidier re ised scale 01 oav of I<S 4,  Wu-(, Uln/ - 
which is illegal.. arbitrary and liable to b'e set aside and qtiashed. 

(Annexure- 13) 
Hence this applicat-ion. 

PR A i E R S 

	

Telief ( 	tL)4 



I, That the Hon'bk T'ibunal be pleased, to ;et aside and quasf the in,pued, 

order issued under icUer No. 11.27014116/99- F?. IV (h) &i[ed 20.08.2004 

(Annexure- A/14), 

 That the Honble Tribunal further be. pleased to direct the respondenis to 

giani the revised 	 0/- scae of Rs. 4000-600 	to the appH cant w.e.f 01 .01 .1996 
in terms of Central Revised Pay Rules. 1997 with all conseuuerjt-jal 

benefits. 

 Costs of the application. 

 Any other relief (s) to which the applicant is entitled as the Honb1e 
Tribunal may 

deem fit and proper. 

Tnterm order prdved foi 

!)uring pendency of the application, the applicant prasrs for the following 

inierlia reid - 	 " 	 • 

1. That the Eon' ble Tribunal be pleased direct the respondents that the 
pcndencv of . this application shall not be a bar for the respondents for 
considering the case of the applicant for providing relief as preyed for. 
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U IN THE CENTRAL ADMINISTRATIVE TRIBNAL  

GUWAHATT BENCH GUWAHATT 
(An applicalion under Section 19 of the Administrative Tribunals Act, 1985) 

O.A. No. 	/2006 
BETWEEN: 

Shi'l Haiipada Dinda, 

C/o- Shri Gosta Beharl Dinda, 

Veterinary Iie!d Assistant, 

1st Assam Rifle, Dog Unit, Jorhat 

99 A.M. 

-AND- 

The Union of India, 

Represented. by Secretary to the 
(overnrnent of India. 
Ministry of Home Aiffairs, 
North Block, 
New Delhi- 110001, 

The Minitrv of Finance, 

Through it's Secretary, 

Government of India, 

New Delhi. 

The Director General, 

Directorate of Assam Rifles 

Shfflong-793001. 

The Coniinandant, 

3 Director General Assam Rifles, 

C/O 99 APO, Jorhat. 

Respondents. 

Applicant. 



() 

DETAILS OF THE APPLICATION 

1. 	Parti!ars of th.e order (s) against which this appicaon i trade: 

This apriicitior is made against the impugned order issued under letter 

No, 11.27014/16/99- PF. IV (h) dated 20.08.2004 (Annexure- A/14). 

wherhv the claim of the applicant for grant of higher revised scale of Rs. 

400O-6,O00/- has been rejected. when the said scale, of pay. of Rs. 4000-

6,0001- has been granted to the similarly,  situated emploYees namely Sun 

S. Marirnacha Singh, Civilian Veterinary field Assistant workirg in 

Assam Rifles in terms of the judgment and order of this learned Tribunal 

passed on 11.12.2002 in O.A. No. 65/2002 as well as in terms of the order 

dated 35.2003 passed. in MP No. 73/2003 in O.A. No. 6.5/2002 and dISO 

praying a direction upon the respondents to extend the similar benefit of 

higher ieysed scale of pay of Rs. 4M00-6,000 1'- to the aphcant. 

unsa1cnoi O me ! nPuna!: 

The applicant declares that the subject matter of this appiicaton is well 

within the jurisdiction of this Hon'ble Tribunal. 

.3. 	LimItation! 

The applicant further declares that he has flied a separate application for 

coridonatwn of delay. 

4. 	Fds of tht ve; 

41 	Thtt the ipplicmt is tt dtizen of india ind tssuch he is entitled to ull the 

rights, protections and priviIees as guaranteed under the Constith lion of 
India 

4.2 That Your applicant is a permanent resident of Benia Village. Madinapore 
District, West Bengal. The applicant passed secondary exaniinahon in the 
year 1988 under the Board of Secondari Education, West Bengal. 



Thereafter, the applicant completed Veterinary Field Assistant Course from 
West Bengal. 

The Assistant Director (A) Directorate General of Assarn llfies, 
Shiikmg-11 issued a public advertisement dated 15th November, 1991 in 

• 

	

	 various national News papers for appointment to the post of Veterinary 

Held Assistant (for short VFA, The said advertisement also reoorted in the 
• Benpali Daily News paper "I<A1MA KHETRA PATRTKA" on lg.ln 991 

The terms and conditions mentioned in the said advertisement are (1) the 

cdi shoi.Jd he between 18 to 25 years. (ii) those candidate who have 
passed Veterinary Diploma/certifjca with Metnç the pay will he Is, 973 

p 	

- 

23-1150-30-1540/ ordv veterjry Science certificate with non- 
Mtck/Ud metric candidates their basic pay will he Rs. 950-1130-25-
1300/- P.M. 

A Copy of the pass certificate of secondary education is encio5ed 
herewith for perusal of Ho.nble Tribunal as  

4.3 That the applicant beini a veterinary 	 holder with 
metric in response to thesa fri advertisement applied to the post of VFA in 
i.L 	-..i 	

i ut 	the yr r,S. - / 	--_, - uel UtufltjI ültu Paj5ttA 1flw for 
the said posL On Satis.1,actioll of the applicant's overall performance, the 

board selected the applicant vide appointment order issued by 
Assistant Director (A) bearing Noe 1413/25-85;/VFA;IA..2 med) dated 16 
march. 1992 in the scale of Rs. 9SO-20-1 150-EB25_i5c.o,/ P.M plus other 
aIlowp -'ec as a]missih under the existip rules from time to time and 
posted U 3 A.f, 

Copy of the appomnent order. datecU 16.03.1992 is enclosed 
herewIth for perusal of Hon'hie Tribunal as  

4.4 The present post of the applicant i.e. Veterinary Held assistant (V}'A) and 
other posts known as Animal I-{usbandarv Assistant, Compounder 

Dresser, S(ockman, Stock Assit, Vaccinator and milk recorder etc. are 



categorized as Para veterinarians posts. They provide auxiliary support in 

veterinary and animal Husbanciarv practices. 

The minimum requited quallilLication of such post is matriculation 
with diploma or certificates or experience of one or two years as the case 

may be. Section 30 of the Indian Veterinary Couiidi Act, 1984 lso provides 
- 	- 	 ,-1 - 	 .L 	 - 	- WC tIILLWTWJfl UUcLL1i1.c4LjQLj tiflu iatu1t Of WOjj, LO L'e uOtle iA' SLk:It i'O5,. 

The relevant portion is hereby reproduced Mr easy reference. 

'Sec. 30 (b) Practise Veterinar Medicine in any State: - 

Provided that the- State Government may, order, permit a person 
hoidin; a diploma or certifkate of v eterinarv supervior, s.toci:man 

or -tock a-sistant (by whatever name called) of azy veterinary 
instittjon in india to render under the supe ision and direction of 
a regitered veterinary practitioner, minor veterinary Services. 

ExpIanatjon - "Minor Veterinary services" mcan the renderhz of 

preliminary veterinary aid, like vaccination castranon, and dressing 
f wumjz and as such other types of prennnnarv aid, like 

v1ccjnLition, casbation and desin of wounds, and such other 

types of Preliminary aid the treamient of such ailments as the State 
-. - 	 Government may, by notificahon in the official Gazette, specify in 

J--.- LL,...I( " 	 - thi L'LLI&LLI. 

Therefore, dutie; and naMne of works of all such posts arc to do 

minor veterinary services provides auxiflar support in veterinary and 

Artinial Husharidary service vaccination, castration, dressing  ok wounds or 
treatment of ailments etc. 

4.3 That niitiallv the pay scale of the said group of post (Le Veterinary stafti/or 

Para veterinarian post) were placed at the pay range from Rs. 950-15801- to 	- 
1200-2040/-. But now as per 5th pa Commission report, the Central 
Gorernment revised the pa scale oI the saidveterinar staffs/or Para 	- 

-Hall-C P 	IOU 



vetcrinrjan post cquaUv to the pay scale of P. 4000 to 100-6000/- by 

nanthg [he posts such is Stocklnan/coinpotulder/stock ASsLL/Animal 
i-f ushandarv Asstt/ Dresser etc. All the concernea Department unaer 

Ceutrat Servicc have imp.kmcntcd the- said rcvjjon of pay hut in case of 
the post of VFA of Assam Rifles, the Dfrectgr;je General Assani Rifl 
failed to inuiement such revision of pay by tiking the chance of non 

mntonin the- nomenclature of VF.A in the chmn of veterinary sthfcs of 
the Central Civil Service (Revjed Rules, 1997. lnsted c;f 
imiempntincT the var 3ca1e thveii irt the first sciiedule of part "B" of the 

said Central Civil Service (RP) Rules 1997 i.e. 411001OO6O0/ by taking 
iinaiogv of the post of veterinary staffs as described in section 38 of the 

Indian veterinary. Council Act, 1984 where it is dearly stated that what 
ever name may be called7  bu th t e VGAR implemented the Centra I Govt. 
Civil Sen-ices (RP) Rules 1997 in schedule 'A' Le. Rs, 3200-4900/-. 

It will not he out of place o mention here that the post of veterinary 

compounder attach to Central Forest Service was initiaih- fixed at the pay 

scale of Rs. 8004150/- less than the pay scale of VFA. Assain Rifles, But 
with the new pay revision the pay scale of the said Vetv. Compounder of 
Forest Service ts revised 

 

to 	4000-6000/-. 

T1- e applkint heg to submit that the corapoimnder of BSF is also 
erovin he vav scale of Rs. 1400-2300/- pre revised and after revised Rs. 

per month. It is also beg to submit that the nature of woriz 
r 	 I 	• 	r •- i- 	 . 	., 	

I 
01 'Ouhpcmnuer in Dr is oniy to mamnmi pnarmiceunca wonzs uner 

SUpervision of a Rezistra Veterinary Doctors, Whcreas the natw-e of works 
of the petiticners post La. VFA of Assam Rifles include all the functions 

and operation of Veterinary and iuiimai Hushandrn-v works such as 
trea tmei-jt, minor veterinary works intaining pharmaceutit:al works. 
Inspection of animal health, checking of meat suppv,  to troops. acconmpan-

with trovs in field works without supervisloil of any Docturs/ReYisb r  
Veterinary practitioner. It is also begged to submit that there is no post or 
Doctors/pxartjt-joi. 

 

In other ,  words, the veterinary Field Asstt. of Assam 



64/ 

Rifles are entrusted. wiTh, more wo:kkad and responsible than the 

compounder of BSF. 
rL. 	 4...-1 .-.L 	LL-4 	 - 	L 	 - 	: Li- ite -'ata 	u su(}ruL.ufu D0DOSu 	v±usu' oi -.urne 

Affair. to stream1ine the pay structure of VF.A Asam. Rifles with 

Compounder B.S.F/ITBP vide L)GAR letter No. A/PEPS/5 pav/98/deied 

13 September,. 1998 and letter No. ii 14015/ 5t CPU/9:3/A-i!/da.ed 
02 O' 

(Copy of the relevant page showing pay scale of ,  the veterinary 

staffs of the Central Civil Service (Revised Pay) Ru1es.. 1997. first 

schedule of Part 'A relevant portion of sectien 30 of lindia 

Veterinary Council Act,. 1984, relevant portion containing the pay 

scale of Compounder, central Fore5t Service arid letter of DGAR 

dated 1.5.09Jc8 and 31.03.98 are enclosed herewith for perusal of 

Hon'hie Trihtmal as Annexre- A13, A/4, A/5, A/6 and A/7 

espectivelv). 

4.C, That on aproacfl being made by the ap•flcant. the Directorate General 

Assamfie' iued an official riotffle3tion dated i5M9.19 (at Annex!ire- 
,tfc\ 	._4.. 1.]_._ 	C'l 	LIJ 	._ 	.._.1. 	..( 	A 	-- t- 0) 	Lttt1 fl4LUJ1L. tJ[ 	tUCfli, I iuie U P 	.tit 	i 	r 	:., 

f'ersonnef'. It is stated at pam No. 20 of the said nodficaUcu Lhai ifle 

T)irectorate bad taken up a case to 	rade the basic pay of aJA  to 
1(C%Ct r,wg I 	C 	... L_L I IL L 	4L 	i.. .L TT. 	.. ft Ci'. - 	 •- .1 L JJU- Z.'VUVi tflu iuiut seu 	1v1uiLuv u i urhe iui I LJ1('U .t) 

such piroposal. 

47 That, s stated above the duties and natare of works of tie VFA and other 

posts like Stockman/ Compounder/Stock Asstt./Ardmal Hushandarv 

.Asstt!Dresser etc. are onhr minor veterinaTv service renderin4 preliminary 

veterinary aids like vaccination, ca5tration, dressing of wound etc. 

Therefore, the nature of allocation of works to all the veterinary staffs (or 

para veterinarian post) are almost same in view of the Section 30 Ch) of the 

p ; 

0 



. Act, 194. But In pround rcah.tv the VFA in Assani Pifh arc morc 
.1 	 .1 	 -1 	 - 	 - arcuous man me otner veterinary staLls 01 ouler iieparunentc. 

(Tharter of duties of VFA, AssamRifes:- 
% tr r!.i 

IL-J . 	' L? ,'-t-- 	?j 
k ..i O 	'..JLU 	Ler . o. . 	. 	- 

Dutv/ \TFA/Med.4 dited ith ii(r L.j 

çT - TVTT'T C'T' TTDTT7(" r7- 	7TThT A 11 T7fl ,tu- rcir. -s. tj . uuiir ..i. v1Lr\iItrI rL 

ATA MT 	ZP'T WJ 
Z#L.LJ Lrij T. -. 	iCfV £\.L 

I. 	(tiarter or Duties or 'ieJd asslstant are as under:- 

(ii) Regular n-tedlical inspection 10 be conducted. to ensuj fitness of--

animals, the veterinary held assistant and proper record of such 

inspection ,e  maintained. 

(h) Regular medical exauiinatioii and treatment of sick animals held 

at 	jflçj 

() Regiar medical e'aniinahon of Animak raiah in dairy tarm, 
pouih'v farm andPiggery farm etc, in the Battalion. 

(d) Veterinary Field assistant always accompany the animal 
tra rlin jhy carrr ld from one place to another. 

EAaininatjon of MOH (Meat of Hoot) and instedici of diesscd 
meat issued to tile troops. 

f) Veerinarv Field assistant ensures that eggs suppiied w 
contractor dare fresh, of good average size and weight of 12 eggs 
is not less an 00 m. individual egg weighing less than 40 
o-nic i tint prtd 

(g) Vet(crinary Field Assistant also ensures that poultry live is 

healthy and wail nourished. 

,A copy of the chart of duties is enclosed herewith for perusal of 

Hon'bie Tribunal arid marked as Annexure-A/). 

4. 	The service of tlu VFA in Assim Rifi-s with one year certificate course on 

LJiptona in the veterinary science is aiso a lecnricai post. in the tiana Book 

/pbt#i 
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of Lndiai Council of Agrictdtural Rescrch ICAR), it is ckarIy pointed out 

thai Field Assistant in veterinary is also a Technical post vide appendLx-ll 

of the said, Hand hook of ICAR. 

It may aiso be relevant to mention here that one simiiarv situated 

with the present applicant, Shri S.Manimaclrn Singh, VFA of Assam Rifles 

filed a writ: petition No. 798 of 1999 with a prayer to inclu.de V}A of Assam 

Rifles in the catcorv of "OTHER TECHNICIANS" in CcS (RP) Rules, 1997 

and the same is reproduced hereunder: 

'XXIl OTHER TECHMCIANS" 

(a Post requiring matriculation with some experience as 

mininmm qualification for dhct recruitment Rs. 4000-100- 

(A Co— of the relevant page containing Appendix-IT of the Hand 

000k of ICR is eiiciosed herewith for perusal of Hon ble Tribunal 
as Annexure-A/9). 

4.9 That during the pendencv of the aforesaid. WA' C) No. 79 of 1999, the 

DCAR Shillong again reconsidered the matter of the pay scale of VFA and 
notified another office decision vide letter dated 24.04.2001 under the 

heading of Progress on Pay Anomalies Cases" and in that at para No. 7, it 

is stated that in 5th  CPC the post of VFA' and equivalent grade in the 
organization has been revised by a single scale of Rs. 4000-6000/-. A case. 

has been taken up with MHA to accord approval for implementation of 

revised scale to the post of VFA in A.R Case is under progress. From this it 

is crystal clear that the DGAR also admitted that the other equivalent 

post / grade or omen organization or department have beneiitei witn the 

said revision of pay of Rs, arld that DGAR is also wiling to 
implement such revision of pay in case of \TFA, AR. But the ar-p1icart 

cannot understand as to why the OGAR still remain silent, it rnnv be the 
intention to wait the decision of a conçetent court or tribunal as the 

-- 



applicant already started filing a writ petItion bctorc this 

pplicaiion (case) before this Hon'ble Tribunal. 

n pursuance of the order of the Hon'hie Gau.hati High Court dated 

31.12.2001 passed in WP (C) No, 798 of 1999, an originai appiication bdn 
O.A No. 65 of 2002 was fi 1 ed before the Hon'hie Central Administrative 
TribunaL Guwahth 8ench and the same was disposed of on 1i12.2002 
with the foL1owing direction: - 

" We have heard Mr. .AM. Shih. karned counsei fr tht 
Applicant and also Mr. AJC Chodhui learned Add!. CG.SC 
for the respondents at length, considering the facts and 
cirCumnstanves we are of the opiio that the matter reuir no 
trth r uaIcati froni ow ppj The  GOw n1&n a 
%lQClslOfl lfl principle and in view of the pc'ndencv of thc court 
preceding the authoritydid nut take my step fur impkmerj 

	

. 	
.1 h LR .ii_ ill 1' (H tiC 	SL 

respondents we dispose of this application with a direction on 
the respondents to implement the undertaking as eqeditious1v 
s possible, preferably within a period of three months from the 

date of receipt of this order. 
This application thus stantis disposed of. There shall however r  be 
no order as to costs." 	 - 

It is also pertinent to mention that the direction of the Hon'hk CAT 

does not confine to the applicant of O:A. No. 65 of 2002 only, In fact, it 

	

.J.- L-. U LL 	: P 	f A .- 	- UL1 eXtCflts u.' wi wC Vj: iiS Oz rtajfl i'i.ues, 

'Copies of the order of the Honble CAT dated 11.12.2002 pcssed in 
O.A. Nio, t5 of 2002 and decision of the DGAP in the matter of pay 
itonialies taken on 24.04.2001 are also enclosed herewith for 

perisaI of Hon' ble Tribunal and marked as  
1l respeciive1rI 

- 
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4.10 That it is stated that the Covt. of Tndia, Ministry of Home Affairs New 

Delhi vide its order issued'under letter No, IL 27014/14/99-PF. IV dated 

28.10.2003 accorded sanchon of the competent authority to grant revised 

pay scale of Rs. 4000-6000 in pJace of i.s. 3200-4900,'- to Sri S. Manimacha 

Singh. veterinary field assIstant of Assam Rifles in compliance of the 

I-lon'hle Tribunal judgment and order dated 11.12.2002 rassed in O.A 

b5/2002. The said. ord.r of sanction of biher revised scale of Rs. 4000- 

6u00/ has been issued with the approval of Mnusiiv of Fmance letter No. 
TJç) ç 12/52/99 -IC dated 17.10.2003 and inte?rated finance division. 

	

o MHS Dv No. F.2080/Fin.V/03 dated 27.10.2001 Be it stated that the 	- 

applicant and Shri S. Manirnatha Singh are working in the same 

department with same (Iesigiiatiori. same scale of pay and nature and 

duties of works as well as responsibilities are exactly similar as such 

denial of higher revised scale of Rs. 4000-6000/- to the applicant when the 

same was sanctioned to 5hri S. Marimacha Singh is blichly arbitrary., 

illegal and unfair and such action of the respondents is in violation of the 

Article 14 of the Constitution of India. 

(A copy of the letter-dated 28.102003 is eiwi.osed herewith for 

perused of Honble Tribunal as Annexure-A112). 

4.11 That your applicant being high!v atcrieved approached this Hon'he 

Tribunal by filing an original applica1ionfor grant of higher revised pay 

scale in terms of the central civil services pay rules 199 71, the said original 

appiication was re.gistered as O.A. No. 263/2003, the origina' appication 
i..i'1Cs-1 	is 	:s.L1J . 	 .. ,..... iuituiy uDjuSLt L'[ O.0 4.1U1..UU'± YVILU LUL tuit ...uLfl w 	aL'....LLL11 0 

subn-dt comprehensive individual representation to the respondents within 

a period of 15 days and thereafter the respondents shall disposed of the 
i.. .... L... 1..,.. .. 	 .. .. 	 ..i.,. .. .. . 	 ..... ..... -, . 	 ... 	 ,.. 	 Cs.,,... 1u..: vil1Lw1 	 EJV 	 .11L 	 LLLUi 

taking into consideration the observation iiiade in the ludgrnenr daid. - 

	

1112.2002 pased by Ihe. learned Tribunal in OA No. 65/2002, the 	- 
applicant accordingly suhirdtted a cktaiied ropresezitaticin praying interalia 



" U 

for grant of higher revised pay in terms of central civil services revised pay 

rules 1997, however [he respondents vide their impugned order ksued 

under letter No. Ii. 27014/16/99-PF. IV (h) dated. 20,08,2004, whereby claim 

of the applicant was rejected fr higher revised scale of Ps. 4000-6000/-. in 

the said impugned order IL has been contended that in other central 

paramilitary force, veterinary staff who are drawing pay scale in the 

revised scak of Ps. 4000-6000/- are combatant staffs while VFA's of Assam 

Rifles are holding civilian posts hence two appointments are not 

comparable as such, no pant can he drawn icr the purpose of emoluments. 

the aforesaid ground of the respondents does not hold good and liable to 

be reiectec[ at the threshold. in view of the fact that the is no sevarate 

recommendation made by the 5 central pay Commission for the combatant 

veterinary staff. The other ground. taken m para 7 of the irapugred letter 

dated 20O&2O04 that Shri S. Marthrtaciu Singh. civilian VFA has been 

granted higher revised, scale of Ps. 4000-6000/- as per the court's d':tioti. 

considering his qualification only. In this connection it may be stated that 

both that applicant and Shri S. Manimacha Singh had posses similar 

educational, qualification i.e. both of them have passed Matrcuiation/ 

Secondary Education plus they are having certificate course in veterinary 

'science/ Veterinary Diploma as such there is no difference of recruitment 

qualifications between Shri 5: Marirnacha Sinh and the applicant, 
therefore denial of higher revised scale of Ps. 4000-6000 11. the pretext 

that Shri S. Manimacha 5inrh has been granted higher revised scale 
4 4-i-, 	LI 	" I 	T-4I., 	-...I ... I--'-' 1 r ,-'--" 4—. iOu.()Aiitk th&- (u1€cLt(,j( Oi w? iiOfl 0* ii4,t?ULL(u, i .LIfl-JiL1 cav1LLar 	LLS,(U 

rd unfl"r 'rt suet' cte"isoi' s esint 	and on that scori" Mone ulle 
imtugned letter dated 20.08.2004 is liable to be set aside nd quashed. 

(A copy of the order dated. 2t01.04 arid inriumed. letter daiteci 

20M&2004 is enclosed, herewith for perusal of Honble Tribunal as 

Annexure- 'Vi3 and N14 respectively). 
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4.12 That the contentior of the respondents raised in paragraph 8 and. 9 of the 

impugned letter dated 20.08.2004 is also not maintainable in view of the 

fact that once a pay scale allotted to a similarly situated employees 

following a direction of a, competent Court, the said. aliobncmt of scale is 

deuinfleiy granted on the basis of merit of the case. Further contention of 

the rEspondents that the applicant is recruitect wiflout flaying 

tricuJation qualification is not correct, the applicant in terms of his 

appointment letter No. L 14015/25-1135/VFA/A-2 (Mcd) dated 16.03,1992 

submitted his matriculation certfficate which is also recorded in his 

service book at the time of his entry in service in Assam Rifles; however, 

the applicant was wrongly allotted the scale of Ps. 9304300/ - instead of 

PS. 975-1540/-when he posses the requisite qualification of matriculation 

plus certificate in veterinary science, and accordingly the appiicant 

repeatedly submitted representations before the respondents Union of 

India for grant him apVropriate scale of Ps. 975-1540/- vide his 
representation dated 01.121992 and 02.05.2005, but those representations 

not yet been disposed of by the respondents. In this connection it may be 

stated that after the 5 1h  Central Pay Commission recommendation even 

those veterinar field Assistant and other similarly situated employees 

working in the same rank and status with the scale of Ps. 930-1500/- has 

been pinced to the higher rev:ised. scale of Ps. 4000-6000/- following the 

• recommendation of the  h pay commission and also 'in. terms of revised 

pay rules 1997. the same may evident from the Assam Rifles 

recommendation letter, dated 31.3.1998 written by the DGAR to the Govt. 

of India, Ministry I  of Home Affairs, New Delhi. It is also relevan.t to 

niention here that the Govt. of Arunachal Pradesh, which has accepted 

and adopted the 511,  central pay comrnisson also granted revised higher 

scale 4,000-6,000/- to the veterinary field assistant who were working in 

the pre-revised scale of Ps. 3050-4590/-, which is evident from the order 

dated 13.05.1999 issued under letter No. AMV/ E-93/83. Therefore 

applicant who is siniikirly  situated and working in the same post of VFA 

/wy pL 	Lq 



like Shri S. Manimacha Singh with the same nature of work duths and 

responsibilities cannot be denied the higher revised scaleof Es. 4000- 

6000/-. The veterirtarv diploma or certificate course in veterinary Science 
are same and sfrnjjar in view of the specific provision of Section 30 of the 

indian Veterinary Coundfl Act, 1984 as indicated in the preceding 

pararanh. Therefore discrimination cannot be made on the ground that 
applicant is a hotaer of certificate course in veterinary sdenc and Shri S. 

Manimacha Sirigh is a veterinary diploma holder more so in view of the 

recornni.endatjon of the Central Pay Commission, which has been duly 
• 	accepted b the Govt. of India, 

in the circumstances stated above the Hon'hie Tribunal was 
pleased to set aside the impugned letter dated 20.8,2004 and further be 
pleased to declare that the applicant is entitled to revised nay of scale of 

Es. 000-t00u/ wef. 00L996 with linear monetary benefits, 
(Copy of the representation dated tYLI2J 992. 02M5.115; eriified 
copy of the service hook, Govt. of AP order dated 1305.99 and 

appointh.ient letter dated 1 6.0392. 13.0793 are also enclosed 

herewith for nerusal of Hon'hie Tribunal as Annexure--/j5 
eries), AjTh, A117 and A/ls (Series)). 

4:i3 That it is stated that on a mere reading of the order dated l33.9% passed hv 
L. 	 ATTT 	 A 	 L 1' ute •eueujv ,tri V. 	L vi r,fl 	L&u. ritue,j. 

specitically slated Lhat foiowin the recommendatjo of the 5th central 
pay commission the existing pay scale of Rs. '303cL459o/ of the Veterinary 
U . 1.-J 	 ,. 	

I' (V 	I riCjt 	1lflL 	Lt( 	iv15 	iv r. 	Juj-O,j 

designation, \FA is redesdignt ated as Stodmjm. Be it is stated that the scale 
of Es. 950-1500/- has been revised to Es. 3050-4590/- following the 
reconuiiendajion of the 5th Central Pay Cominiss ion therefore even 
assunthi the applicant is working in the scale of Es. 950-1500/- Revised 
3 050-4,590/..) then also the applicant is entitled to revised higher scale of 

Es. 4A000-6000i In the circumstances stated above the contcnUoneff the 

,91S 	JM 
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respondents that 	applicant 	does not 	possesses 	quaIifiratoii of 
matriculation is totally,  incorrect and respondent rather committed a 
mistake iiacing the applicant in a wrong scale of Rs. 950-1500/- instead of 
Rs. 975- 1540/- at the entry stage as such applicant is entitled to Rs. 975-

1540/- at least from the date of his entry in service. 

4.14 That it is stated that apulicant has been granted l ACP benefit in the year 	- 
2004 p1acina him in the scale of Rs. 3200-4,900/- whereas applicant is 

legaUy entitled to he placed in the scale of Rs. 4M00-6.000/- at ieast w.e.f 

01.01. 1996 with all consequential benefit including arrear monetary benefit 

in terms of recommendation of the 5th Paw Coniiaiission. Moreover, the 
respondents authority did not assign any good ground for reiectIng the 

proposal of the DGAR sent to the Govt. of India through letter dated 

31.03.1998 recommending the scale of Rs. 4000-6000 1"- even for the 
employees holding the scale of Rs. 950-1500/-. Moreover, applicant is 
liable to be elaced in the scale of Rs. 5.000-8.000/- on completion of 12 

years of service instead of Rs. 3,200-4,900/-, in terms of Govt. O.M dated 
09.08.1999. 

415 That due to arbitrary action of the respondents IJrdon of India. applicant is 

incurring huge fmanciai loss in each and every month as such it is a 

coliunuous wrong which gives rise cause of action each and ever month 

therefore application is well within the period of limitation, 

.16 Thit your applicant approaching this Hori'hieTribunal for protection of 

his valuable and legal right in the circumstances explained above and the 
Hon'blc Court further he pleased to pass appropriate order directing the 

respondents to grant scale of paw of Ns. 4000-6000/- to the applicant at 

least w.e.f 01.01.1996 with all consequential service benefit including 
arreai monetary benefit anct.further be pleased to pass necessary order for 

modification of the order, whereby the applicant is granted 1 ACP 

benefit in the scale of Rs. 3200-4,5OO/- which ought to have been in the 
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calc of R:;. O0O-$,OtjtJ/ as such modification of order aubintg ist ACP is 
necessary in order to rani adequate relief to the applicant. 

4.17 That this application is atacte bonafide and for the cause of justice. 

M. 	Gtud for t1ief (s) with Ieal pvisions 

1 	V..jj,.1 
I Oj. LI ..i I the Y C t,iit LIU. V C LLLy1 ILIItfl t 	 ah1i tii  

or thstitute, there exists a certain post or tosts which riormil1v 
nomenciat-ure as VFA or Stockman or Animal Husbandry or Veterinary 

1 CommounCler  ± CanL 1i-  01 or 	SI o i1ei - ISLULI 	 e± ±n1e 

may be called). Their main work is to render minor veterinary service like 
vaccination castration, dressing of WOUnCtS treatment of animal. So works 
of every such post (which is termed as para veterinarian post) either of the 
Directorate of Assam Rifles or B.8.F or other organization are to be treated 
as same in view of Section 30 (b) of the Indian Veterinary Council Act. 
'flQ 	Aj 

r11L.L LLV'Lz 	 LL?.E flULILLIItLII1 	ILII 

	

.LU.L 	U.011 ''& 	?Oc' 	I' £ 
matriculation with diploma or certificate or experience as indicated in the 
said Section 30 (1,) of the ,aid Act, l94; so also as discussed in para No, 

4L.- 	 D.. 	 L. 	.  I. 	utLjO 

nomenclature to revise equally to Rs. 40O 01-6,OOO/-.o that there riv not 

drse any question of pay anomaly. The Central Govt. also accepted and 
approv&c the reconrniendaho and, revised the pay scale of such post to 

R. 4M00-6,000/- by reflecting under the heading "XXIV- Veterinar 

Staffs" (0 Of the CCS (RP) Rues. 1997 But the Directorate of Assam Rifles 

failed to implement the same without any cogent reason and denied the 

right of the applicant to enjoy the said revised pay scale. 

3.2 	For that; the pay comirdssion also dicu&ed about other posts of 

Techaicians for which minimun'i educational qualification is only 

atricujatjcr withs onie experience and recon)niepdpd to revise the pia 
scale of Rs. 4000-6,000/ eauaflv to those of para veterinarians post, and 



el 

1,. L t) 

the same is approved by the Central i.overnment and included in the CC 

(Y) Rules, 1997 and reflected In pani B or column No. XXILOTHER 

TE(;HNICIANS". 

(a) The present applicant also siniilarly situated with the p.ctitoner 

of O.A. No. 65 of 2002. 

(b VFA of Assam Rifle is also a technical Dost and the minimum 
' , 	 L 

qualification is matricuation with diploma or cer icate (vide 

A/8 and Section 30 (b) of the Indian Coundi Act, 3.984). Looking 

in this an0lé too. the oav scale of VFA/ AR is sou.'ht to have 

revised to is. 4,000-6.000!-. 

That, on the recent decision of DGAR (vide Annexuie-A/IS) it 

is clearly stated and admitted that the pay scale of her 

ectuivaient nost/grade with the VFA/AR have already been 

revised to Rs, 4,000-6,000/-. Se, it can be conduded that the 

DGAR hd airedy expresceci their willingness to revise the 

said ay scale of VFA equally with other counterparts. 

That, the VFA/AR and its counterparts (or equivalent posts in 

different organization or Dixectorate or institute are same and 

equal either in the nature of works or in the iookirg to the 

minimum educational qualification. So, the principle of equal 

pay for equal works is applicable in the present case as 

enumexated. in Article 39(d) of the Constitution of India. 

5.3 	For that, the grounds raised in the impugiaed order dated 20.080.2004 while 

denying the appropriate scale of Rs. 4,000-6,000/- to the applicant w.e.f 
A1O11fl(L 	..L .....Ll 	IL 

.15 .i& 	 afuviC .ul uiQ Cvt Oi j.iiW ill 'iCV' O.. i.0 	wIt 

applicant is also similarly drcumsta.nces like Sri S. Manimacha, Sinh 

having similar recruitment qualification. 

vyi pJ 
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5.4 	For that applicant is also workirg in the cadre of Veterinary Field 

Assistant (Civilian) like that of 5. Manlmacha Singh who is holclin?, a 

civilian post of Veterinary tield Assistant as such applicant cannot he 

discriminated in the matter of allotment of revised pay scale which has 
already been provided to Sri S. Manliniicha Singh vide Govt. order dated 

V '4' w.1u,.LIU. 

	

5.5 	ior that, appflcant is a matriculate with certificate in veterinar' science as 

such liable to he placed initially in the scale of Rs. 975-1540- and also 
- 	I 1 	- .1. - 	- 	- 	- - 1 - - ( 	A(f% f (IAA I 	-. 	 - - ( 1. 	i - - IliLICL W LILe UflCIi.. UI LEUC UI I. UJU-.0 I - itt Leiifl ui we 
order dated 28.10.2003. 

	

5.6 	For. that, even avsuniing applicant i working in the rde of Rs. 950-1500 
in the cadre of Veterinary Field Assistant in that event also annijeant is 
entitled to hinher revised pay of IRs. 4.000-6.000/- terms of the 

recoinmencia Lions of the 5 Centred pay Conunission as well as Revised 

Pay Rules, 1997. 

	

5.7 	For that, in view of section 30 of Indian Veterinary Council Act, 1984 the 

qualification of the applicant is similar to that of Sri S. Manimacha Singh 

s such entitled to be placed in the higher scale of Rs. 4,000-6.000/- in 

terms of order dated 23.10.2003. 

5.8 For that no ground has been assigned by the. Govt. for non-acceptance of 

proposa1/reconirne4tjon of DGAR contained in the letter dated 3103. 
1998. 

	

5.9 	For that in terms of recommendation  of DCAR letter dated. 31.031 99 
applicant is liable to ke placed in the scale of IRs. 4,000-6,000/- at least w,e.f 

iQ . 
	c ... 	 4. 	1-. 	-- 1.- 	h..., 	.-. ..- JJ ,y(j ckfli wei.eoier e 	Lo ,e uiceG LU We. ,Clte. OL 	.',lJUI)- 

8,000 on account of it financial upgradation in terms of O.M dated 
nn fl0 nnn 



5.10 For, that appiicant bcthg similarly situated, empovee carmot he 

discrinthm Led in the matter of py  scale. 

5.11 For that due to arbitrary denial of oav scale atplicant is incurring huge 

financial loss each and every month as such cause of action arises in each 

month in view of denial of the rule. 

3,12 For that the contention raised in the impugned letter dated 1082004 is 

contrary to the recommendation of 5th  Central Pay Commission as such 

the same is not sustainable in the eve of law. 

-...t 	1• 	.1 	1 	 I 	 1- 	1 	 11  rot mat me groimus raieu m tne impugneu ietter uateu 	. 	cannot 

be. aintairahe in view 011 the fact tllat the benefit of higiler pa scaie has 

also been granted to Sli 5. Manimacha Singh a similari.v situated. 

mpioyee of the same deprtmerit.. 

c  ei o 

That the applicant declares that he has exhausted all the remedies 

available to and there is no other alternative remedy than to file this 

application. 

7. 	kbtters not r'1iot'y filed or rending witi any other Court., 

The applicant further declares that saves and except filing of 0 A. No, 283 

of 2003 before this FT ori'ble TribunaL he had not previously ifled any 

cpplication, writ petition cr suit before any Court or any other authority 
,,, 

'.'1 LLt'( J!1'J. 	 ..L LLe. 	LiL.thai 	 ,±'.V 	 flLcLI,'V.i "Ji 

application nor any sudi application. Writ petition or suit is t'ending 

before any of then'. 

tft 

Under the facts and. ci.rcunstances stated above, the apphcait humbly 

prays that Your Lordships be pleased to admit this application, call for the 

records of the case and issue notice to the resvondents to show cause its to 

4avy; JflL 

41- 
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why the relief(s) sought for in this application shall not be granted and on 

erusai of the records and alter heari-no the parties on the cause or causes 

that may he shown be pleased to grant the following relief(s): 

5.1 That the Hoifbfe Tribunal be pleased to set aside and uuash the Uxmuned 

order issued under letter No. 11.27014/16/99.. PF. IV (ii) dated. 20.08.2004 
(Annex ure- A/14). 

8.2 	That the Hon'hle Tribunal further be pleased to direct the resp dnfs to 

grant the revised scale of Rs. 4,000-6,000/- to the applicant w.e.f 01.01.1996 
in terms of Central Revised Pay Rules, 1997 with all c( sequeiil-iat 

5.3 	Costs of application. 

8.4 	Any other relief (s) to whith the applicant is ertiiled a& the Hon'lile 
ltihunaI may deem fit and proper. 

i.nteñm order nraved for: 

Diinng pPnclnr of the application thc applicant pra'rs for tc ±oliowrn 
Luterimrj relief: - 

That the Hon'bie Tribunal be pleased direct the responth±nts that the 

pendency of this application shall not be a bar for the respondents for 
considerjm; the case of the appikant for orovidin ii.f (... 

... ... •.-. •..•t• ..• ... • .....••. ... I ........ •* I.. ••• .•• .•* ........• • 144t 

Particuiam of the 1.17.0 

: 

LI, 

II1 
hi) 

T .  I) 
.'.J L i. 	tJ. . 	 l  

Va te of issue 
T._ U u ir r. 

t
- 1st, t.m 

Payable at 

3j952. 

Zj 

c 

12. 	List of enclosures: 
As given in the index. 

; 	
- 	 - 	 - 



VERIFICATION 

L c/ 
,J.LU.1 I. iCULL)(Eltd L1UL&1C 

i-'! 0- Shin.. 3iJ&a ueiicui i' itAtI., aCCt u uOlA.L 

working as Veterinary Field. Assistant, office of 3 Assani ii±.E9, 

Do~ TJidL Jutittt, 99 APO. do ittrebv verify that the statentenL ide in 

Iaragnwh I to 4 aitd 6 i.o 12 are true Lu nw knowledge and those niade in 
Pr'gr.ipii arp fxaie to my 'rt' i" and I na e not supprsect ax" 

, il -uer1ai 

And I sign this verification on this the 	day of March 2006. 

I  M E #~ ~  MR  f 
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Tele No 	P2Y 2 1c1,r'.itrr 
I r 	 I 	I 	

nhIaraSdrkar 	 - / 	rGi 	 l 	 GvL f Indj 
GtIh 	ntra1dya M  1njs1 

of o 	Affjrs t 
/ 	

Il)nIshdya ASarn Rfe6 r Directo'ate Geneam Rs - 

!az 92 

- 

C:LL~ —. 2 
- 

cW 	
WA 

1 

Rs 

	
You cire hereby pelecLc fo appojn(rent until further, orders as Vety' Field Assttj 	Assa1 	s In the sc 	pay o . 	 fli plus c. er al1owanes aS: admissj Lie unoer the CXLnq 1u- from Ljmo 	t r 	y I TbIfflIndL( 	wjtj1 	e month ro.±ce frqm 

Yc. .1t-hej -'Ice 	l 	 on  

2. 	
, 	

1 	 o to pFod uco th fO11OW 	 ha Q 	L L c t 	IL 1i 	J ) Ll1 LH 	tIlC pos L ; • 

4 
() 1cic ai t pc 	eQi t f Oni CiviL 	U1QOQflr 

	

uv 1nL 	L II 	t iiu 01 

(h) EJucdjQIlal and ott-ILr 	
of age andI \  

- 	 - 

(c) A ddcLr 	
LIf1CL. Iron ü ist Clu 3 l 	 Cljs r oLicer or 1LrdLo 3L Lh Liu o& Jning the dut 

3 	No IA/DA wij j aorIu,,iLte L O  you foi JoinIng theduty. 
hi rve tü  Se 	anywn 

4. 	You are 1/j 	
re in Assam Rifle dép1yed in Assam, 	Qh1y0

,  Ngainc1 Mna1)1Jr, Mizorann, Tripura, Arunacli prdosh cnd Silckim 
y whcrcvor Arn Ri Ues ests 5 	'our0 )0lz1LIi?n L I SUbjecL t: 	:i ei 	ltOL'y polic ver1fc.L10 	inn (IIILICCIJCIIL 	 * 

.2/- 

0 - 	

t 
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6. 	

L 

You Will rept for duty La Co(rrndldant 	Assm Rils C/o 99 APO 	or beare 	
this 	' dppontt letter will be trL 

ve indivju 	
rhytofledfl,ta h 

f ?tr k 

(I $ 
Lt t'o 	 I 

Ass js tt Director (A) 
for Djrectorceneraj 	•S 

A5dm Rit1 
Copyto - 
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A 36 COMPILA1 JON OF FIFF1 I CLNI RAL 1AY COMMISSION RLPORT 

I lIE FIRS I SCIICDULE 
(5Lc Rulcs 3 & 4) 

I'ARI 	A 

Revsedscalesfop1,os,s carrying pre ce,il rcah c in Group 'A' 	'11 	'C 	'0' • 
xcepi posts for which dffercni revised scales arc nOIIJ7L'd sciaraiely. 

SL.' 	' POST! PRESENTSCALE REVISEDSCALE 
NO GRADE (R%) (i(s) 
I. 2. 3. 4. 

1. S-1 750-12-870.14-940 2550-55.2660-60.32QOY... 
2. S-2 775-12-871-14-1025 2610-60-3150.65.3540" 
3. S-3 80). 15-1010-20.1 ISO 2650. (5-3300-70-4O(X) 
4. S-4 825-15-9(x)-20-1200 2750-70-3800-75-'1400 - 
5. S-5 950-20-1150.25.ITiU-; 

950-20-1 150-25-1500 
3050-75.3950-80-4590 

1I50.25-1500,...._.... 	J  
6. 	- S-6 975-25-1 I50-30-i540 3200.:5.'19O0 	- - 

975.25-I 150-30-I 660 fr 
7. S-7 1200-30-1440-30-1800 4000.100-W0O 

1200-30.1560-40-2040 
1320-30-1560-40-2040 : 

8. S-8 1350-30-1440-40-180{)-50-2200 4500-125-7000 
1400.40-1800-50.2300 -• 

9. S-9 1400-40-1600-50-2300-60-2600 5000-150.8000 	' 
1600-50.2300-60-2660 

10. S-1 1640.60.2600.75-2900 5500-175-9000 	i-- 
11. S-11 2000.60.2120 6500.200-6900 
12; S-i2 2000:60-2300.75-3)00 6500.200-10500 	'- 

2000-60.2300-75-32.(X)-3500 
ii. S-i_i 2315-1-3200-10O•.ith) 1-lO)25-1 IIOU 

2375-75-3200-100-3500-125-3750 
14. S-14 2500-4000 (proposed new 7500-250-12000 

PIC%'lSeI 	scale)  

15. 	" S-15 - 2200-75-2800-100-4000 8000-275-13500 
2300-100-2800 

16. S-16 2630/- FIXED 9000/- FIXED - 
17. 	•- S-17 2630-75-2780 9000-275-9550 	 '-• 

18. S-18 3150-100-3350 10325-325-10975 

19. S-19 3000-1 25-3625 10000-325-15200 
3000-100-3500-125-4500 
3 000 - 100 - 3 5 00 - 12 5 - 5 000 

20. S-20 3200-100-3700-1254700 10650-32515850 

4, 



Alt, 
• 	 27. 11 the name 01 any . PCfStl enrolled on a State veterinary: 	

movat 

register is removed therefrom in pursuance of any power. conferrod c' u 

	

under (hiS Act, the Council shall direct the removal ol (Ito ilalilO 	lniliao'vcle- .' 

of such person from the Indian veterinary practitioners rerister. 	.rinuryrac- 
Iitt.'nCr1. 

.fCfI8tct. 	 . 	:, 
, 

Every person registered in ilic ljldl;L9 voeriiiary practitioners :ferson' 

register shall notify any transfer 	f :ha place of hs residenco or 	enrolled on. 	: 

I 'pracco tb tho 6OUnCi1 and  Ito State Veterinary Cou ticil within uinc(y 

	

duys of such transfer, fa 1nt which his i'ittht to part Ci1)1tC iii (Iiø 	(iiionr$ 
election of members: o.L.t h 	Giae 	a 	ate VIe' i nary Conned 	rei'icr to 

ii.shall be liable: to be forfeited by . rdcr of tue Cetitral Government tnoiy.cliangi 
•ithcr perinaucutly or for such pc 	d as itiay be 5i)citCd Lhcrei'i. 	 UC 

.pacUc. 

CHAt' I1R LV 	 . 

PRIViLEGES OF REGNTERIiI) Vl3FURU'AR' 
• 	. . 	 . 	. 	.r, 

 

11 RAC1'I'II0 NIEL&S 	 .•• 	. 

SubjeCt to the cOfl(littOflS and restrictions laid dowit in this 	I'iivitizge 

Act, cvcry person WhOse name i for the time being borne ott the of prOO) 

indian veterinary practitioners register shalt be entitled according to enrolled 
his quliticatiops to practise as a veterinary practitioner and to Indian o 
recover, in duo course of law in rcspeCt of such practice any expanseS, ''vciciinary 

• cbarcs in respect of medic:ttflcflts and other appliances or any fccs •'praCtiti0uC(a 

to •''hh . be may., be entitled. 	 rcgu(cr. 

No persou. other than a tegistercU veterinary practitioner, 	Right of' 

.1 	
• 	

persunB who 
are enrollc(l 

	

(a) hold. ollice as veterinary physician or strgeoIi or aity 	n the India 

other like office (by 	httcc t )aikW.IlH) iii Gnvinn,eiit or iii any 	vtrt,itirY 

• 	 jastitution maintained by a local or other authority ; 

of 1872 

-b) J1ctise C Ci l le Ill  

• 	• Providcd that i he State Govcriinieii I may, by (irdcr, permit 

a person holding t diiilontt Or C tilicitQ_5j1CQ.LLY Ruper'iSL)r. 
• stockrafl or stock SStSUL 1 't (by' whatever none called) isued'1 

by the Directorate • 0f Animal Husbandry (by whatever name1 
called) of any State or any VctCrin !'S.ili.(?i 1  i_In::4, to • - 

re 	nder the supervtsi6iiind 	direction cf a rcgistercd 

veterinary prac 

ri1 	
rendering 

of picliulinary veterinary aid, 	 eatrat ion, and 
dJcsslug_QLOUnJ and such otlILrtpL of p(Jitntn tiy nid 

or the 	treat :il' sucW II tncntS ms the StarCGo\crn mciii 

• ;•• may, by,noLificalion in the 0 Flicial Gazet IC, spCci fy in the bclialf 

(h) 	be ciitled to si.ti or atitlieiiiica(c 	a v(erjiiary health 
certiIicLllc or aity 	oilier Lrtiticate iepIirt'il I))' 	lily 	l:iw to be  

• 	s i ned or authcntic. ted by :i duly quali lied veterinary practi hotter 

(d) 

 

bc culitIcit lo 	cvidcllec :tI 	lilly iwjttt W iii tiny,  
couit of law as 	an expert 	tiioici 	scctjoll 	•1 	of the Iii(llatl 

Evidence Act, 1672, ott any mailer re:utiiig to vetetitiaty jijediciuc. 



• 4500-125-7000 
5000-350-80(X) V  

4000-100-6000 104.22 	
V 

65(X).20()- 105(R) 10.1.234 	V 

75(X)-250-120(X)  
4500-125-7(XX) 104.24 
5(XX).150.8XX 104,24 
3050-75-3950-80- 104.25 
4590 
4000-100-6000 

4500-123-7000 
5000-150-80(X) 
55(X)- 115-9(XX) 
40(X)- 100-6000 

40(X)- l(X)-(•0(X) 
4500- 125-70(X) 

- V 	 V• .':[ç: '.jfj. 
':- •: 

: 

a 

104.28 

104.29 

104.30 
)0- IC) - - 	

V 

- 
'V  -;-,.•_,•_..,._,__• - 

A 74 	OMPJl.A 	JON 01 iii I 	IC Al; RN I RAL I A \ ('OMMJ\'-.IOH Ikl%l'fllt 	I ,. 	 I 

• 
(I) (2) 	 (1) (4) 

I 7, Rngc01flccrfi-ocit 	l4(X)-00- Il0) l.li.S0V2 1(X) 55(K) 
: RaagLz 

8 Ault,. Concr'iaIor of 	2 1 IXI oIl 	100 I II 7 	V)X) S(X) '00 10w) 10$ 10 	1 
VOICAU • 	1w-3Sw 7500-23012ixx , 

9. 
FircStufT 
Funan 

i 	 ji 
750-12-870-[jIj- 14-940 2610-60-3 150-65- 104.11 

3540 
Andanan and Nicobar Islands 
Directorate of 10crjcs 

 FishcricsDcvcIoprrnt 	2(.XX)-60-2300.LU-75-3200 
Officiz/AsstLDir. 

65(X)-2(X)-105(X) 
750)-250-12000 

14.20 

 Survcyoci 	 1200-30-15604EII-40-2()40 40(X).1(X)-60(X) 104,21 

14. Plant Opcnitor-cum- 	950-20-1150-L13-25-1400 
Mechanic 
Public Woiks Depudnient  AstL Town I'Ianncr 2(XX)60-23(X)-lI3-75-32(X) 

1 (.XY-3 500 
 Assistant Shad Master 1200-30- 15W-EU-40-2040 

- 	17. Shed Mastet 1400-40-1)C0.IU-50-23(XJ 
18, Ovcrr 950-20-1150-U3-25-1400 

HcaRh Department 
19. Pharmacisu 	 1200-30-1560-EB-40-2040 

20. 	Uneman-cwn-Mctcr 950-20-I1 50-101-25-I 500 
Rc-adc 

//ISt Dcpaiiincnt 
.1'. 	Vriaa 	Compounder 8(X)-iS- 10 10-1lI -20-1150 

Senior Vctcrinary 950-20- I ISO- LU-25-140J 

Compounder 
1)adra and Naar IiavcIl 

Health De p art men t. 

.l3io-Chcmist 	•. 	V  1640-.60-26(X)-IiIJ-752900 

Public Works Department 
Druughwnan Grade 4 1400-40-1 8C0'liIl-50-23(X) 

I)raughLsrnan Grade II 12(X)-3))- I 500-l03-'10-20)0 

Drnughuman Grade UI 950-20-1 150-1:13-25-150() 

Lakshadwcep I 

l)Irectorate ol lleialth 
AyurvcdicPhysiciafl 2W0.6ft2300-LU75-3200- 

100-3500 

6500-200-10500 104.32 	 VV.V.. 	

- 	• 	

V 

5000-150-8000 104.33 	 1 	• 	
V 	 - 	• 	V 

45(X)- 12.5-7(XX) 104.33 	V 	 •. V 

4000-I(X)-6000 V  104.33 	 I 	• 

•1 

8000-275-135(X) 10436 

ri 
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add t i 	a tha . 	t r - ii 1 i t .d 	r I t e r 	nd I h 	i 	ç3p I L 	I t y L n 	Ansam 
flh11eb 	II. 	ht'€ 	ii ,a 	ih1i 	c1 ri..ctir, 	idi 	(ubt 	bf 	5th 	CPC 
anorn.a I ?fl and the ac I. ton I. I. i. ri I, / th i a ()I 	to I 'ic t I / 	hifl 	Th is 	 in 

Info builGtin only and it hciuId not bu qi.itod .ii 	uThTEh 	the 
......... 	houd'be ref to. Progroi idrn'iCfea 
1TI'1;cIrcu1atod t 	1t 	and whun dispaed off.by .thit;I1in•itry. 

ZO 	A copy of thi5 hand out will be dLi:i t iy.'i 
3 	ç4irm 	e:cpl 31tuei.I of th 	c:Ot'r€.1. pfl 1:1> cdi' in thi. 	ChZ1fl. 	HLfldl 

... ion of th i h I t I;  r' iz hei m)',1 	,epI  

4.  

(I) 	((i) 
far ,  1)13 	afn Riflou 
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98  
GOVt o1 Indii 
tl1n.t.JLry of Hon 	ALfiIr3 
( PF 1 
New Doihi-Ol 

I 	LEzt.E1rAT1 UN OF U PGR,flED P..\Y :OtLIL 1fl014 01-1-96 

T1T ASS AF1TTfl 

Sir, 

1 1 	I am dircte'J to invi to NJ. nistry'S atteflt.i.Ofl t..() the 
approved puy ic;tle U 	ar:I Ikq i L i erial No • XXIV (c) in Pi\ r t. 

'D of First Sc:heule of ccs (UP) Rule 1 992. wherein th 
rdVi3ed scale oL cert:in co'rl'Iofl cattgory of VetorinUL'( 
Staff h.ive bo'n 	pro\'cI by the (Jvt ac uiUr 	1 -' 

Name of pest 	PreroviecI Scale 	• J4\15e(i scalo  
_____ 	 • 
)LoCkmdu/ "s . 950_20_1150-2 
Compounder/ 	r 00 / 
Stock 	jtt/ 	

L ) 

Mim3l 	 To 	 ks40O.0...1OO6000/-Ptn 

11U5bàflJL 	A.03tL/ 	1200:30150 
Dresser 	 40-2040/- IDM 

2 	It i suittd that thcre are 3.1 	ctiCnd jx5t.9 of 

Veterinary Field A HLants in this Force who havc been 
allowed standard re'ised Scale with effect from 01-1-96 ,  

replaciflQ th pre-rVi(.1 scale au por Part A 1  of First 

SchedUlO of CC (UP) Ruic 1 9'i7 ai under - 

NaiueofPost Pre-revlsC3d Qualification ROV.(3d 

o iC 

)or racru 

Veteri ijry (a) 975-25- 	tatr1c or 

Field 	 11 50-EP-30 equiV3 loUt. 	4'UiO/ 	iu 

;sit3rit 	--)54O/-pfl 	with D1plCnd 

(\IFi) 1v 	
i_n 'ieterindr'Y 

(b) )50-20- 	hor1ndtLSC ()L 	1t43 050-/S 

50-t02 5 	C1UiVdlCflt 	395000 

I 5O0/j: 	with certii. - 4 S90/- 

CatC Jo 
t cr1 
J ci C U 

I. 	•L- 
' 	.. 	I 
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TLle No. 	7115095 

.1401 5/C-Outy/VF A/Mcd-1 

Lint 't1' 

List ' U' 

List ' C' 

List 'E' 

Mphenidesholayp A!sorn 1Uf1c 
Directorete G,nercl /\jnnm Riflao 
5hilloncj - 793011 

ug 99 
-\ 9 

HAflTER OF DUTIES OF 
ASSISTANT 	A5SAM R IFL 	•. 

Guide ilnos on charter of dutieB of VaterinoryFiuld 
AssistafltAsuim Rif lea is ,fwd ,hcsrnwith 	pjV f,ppx :tt4'!r 1 0tIr irircI.t1 

necessry,c,ctionpleoao. 	
. I 

Ploese Fick. 

(/7 
R 5-flethoc 

[01 
Deputy rirector (Medice)) 

End 	: 01 (Onc) sheet. 	for Director GenerFi APrn tlif1i 



J.11e/r-fl 	y/VF , 1/ti'__'1 
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CHAR TE 	ur hUT 115 (IF Vi, T[RIN,'R'( I IL LU 
AS I5TcNT ; A55fM ill L[S 

1 . 	Chrtcr if 	utic 	of Vt.crinrry Fi:ld ,'.:r;i'trflj; 
under :- 

(n) 	Rc.qulrr rnorJin1 lflspecti'n Lo hi. Crfl(iU(.tl(!, 	.n 
ensure fitr.o 	cf .nuiricils, by the \/tr.irit'ry 1i..)r' 
!.ssIstnt 71 nr prprr r c,  c n I- rl i'1 iueh j ri;pi.cti Olin It 
mnintr.jnr, -I 

• 	
tgulr nudicri i'Xr'nj.nnI:iri' 	n' 	trtnitnf v 	¶•i c. 

,\nimrils hid nt IlottoHon. 

(c) 	fl.cuJrr 	m'ic'1 	(Ixc.i:I.iri.Hsln 	of 	pri.uiir'.j.r, 	:'v:L1r'hl 
in 	Do.iry 	frrrn,Fotji.trv. 	ferm 	'ii' ' 	i.qiji:ry  
Brttr1 i nit. 

) 	Vt Li.i 	i lir'iy 	fi, 	iit 	f,!;!.i 	tti 	I. 	:.Lw:iy' 'i. 	C. 	'i..is,sli\' 	t 	Iii• 
P.n i.mr'l 	•.trr'.nspnrt 	when 	they 	ci'rry 	1irr' from 	i'fl% 	I') net 

(I.') 	[xnminntion 	;f 	MUH 	14 1 ,  n 1i 	n F 	(i''i) rrmm' 	(flr:li 	I 	Imil 
of 	drr..cd 	moot 	irsuer' 	to 	thu 	trit.pra. 

(1) 	Vot.rinory 	Field 	AsiSt'.flt 	eflr;UTLs that 	(:9f 

uppl±cd 	by 	cc:ntri-.ctor 	ero 	freih, 	of 	qond rvnrrcj: 	Ri 

eric.! 	weight 	of 	12 	cciqs 	io 	not 	b'-. 	leon 	t!'.-.rt r.:n 	(;IrC. 

ln(' iuidur'1 	egci 	weqhinq 	Inno 	Hir-n 	40. 
occuptod. 

() 	Vc'tcrinory riulil p.fli3tnhlt -'inn inu.r1 1  I; trL P'- i1ti'y 
1 i vu in (icc' .1. thy nn.t wu 1.1 ii wi r in 

/ 

— 

6' 



Appcidix II 

Classification of Technical Posts into Various Groups 

GROUPI..-FIILDFARMTFc!IL.\NS 

Farm Superintendent 	•). Sciiiur (Lttlk Ssur 
Superintendent (Dairy) 	31- Animal I 1oue Kccpr 
Dairy Farm Superin tcndeu 	3?. I lorticult in al Supervicor 
Farm Manager 	 33. Foretcr 
Dairy Manager 	 3! Senior Stockman 

f.. Da;ry Cattie Mar.:tgcr 	 Stockman / 
7. Assistant Farm Supcmirucmu.kui 	v;nary Oñecr 

a. • 8. Assistant Superintendent 	\57. Senior Ytica, • 	Asigllt 

	

•'( 	'rit 

JUisii& 	 u 	"i 	 '. rh 1111111 	( 	sii 	It 

II) iL -nor (.).ird-n Suj'fuuiLmtLl e i t 	to I u'Iiing tvtnic 
I I iuntor Manu!,cr 	 4 	 • 	 - 

12 J uninr Stipt ''uk thL itt 	 12 	1 	I" I \'t flt 

AsSU. Furm Nia uemaIcnL Uihcr .13. j amuor i ccItIu,euu  

Assistant Mr 	 44. Rice Production Training Asstt. 
Field Oflicer 	• 	 45. Agricultural Assistant 
Field Supervisor. 	/ 	46. Btanica! Assistant 
Assistant Field Assistant 1 	47. Ektension Assistant 

s. Field Assistantt 	: 	48. kntomologica1 Assistant 
19. JuzIor Field Assitant 	49. Horticultural Assistant 
20, Junior Field Assistaittcum- 	50. Livestock Assistant 

Curer 	 SI. Metcorotogicat Assistant 
Curer 	. . 	 52. Physiological Assistant 
Ficldman 	 - 	 53. Plant Protection Assistant 
Senior Farm Assistant 	54. Seed Exchange Assistant 
Senior Assistaat (Farm) 	55. Asstt. (Seed Production) 
Farm Assistant 	 56. Scnor Soil Assistant 

.26. Junior Assistant (Farm) 	57. Stock'Assistant 	. 
- 27. Herbarium Keeper 	 53. Senior LSIOCK itsSistaflt 

Herbarium AsistanL 	 59, Ficld Plantation & Store Asstt 
Nursery Assistant 	 60. Junion Survey Assstanr 

fr' 
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ANNEX 

CENTRAL 	flMTNlS1 AliVE IRT JNAL, C.JWAlIJ\[T RENCII 

Original Applicaticfl No. 65 of 2002. 

ULe of or 	Ui 	H IL 0 0'y of 1 	 2 1 ) 

The flon'ble Mr Justice D.N.ChOWdhUtY, Vice_C1-1irfl10. 

The Non'ble Mr K.K.Sharma, .\dminiStrative Member. 

Shri Soraisam Manimacha Singh, 
Veterinary Field Issistant of 

- 	7ssam Rifles now posted at 
A.R.Thoubal, a resident of Chingamakha MaisnaIfl 

Leikai, Imphal west District, Manipur 	. . . Ppplicant 

By Pdvocate Sri 

Versus - 

1. Union of India, 
through the Secretary to the 

Government of India, 
•' 	N1•\ Ministry of Home 7ffairs, 

:::try of Finance, 
through its Secretary, 

,* /Govt. of India, New Delhi. 
' 

3. The Director General, 
Directorate of Assam Rifles, 

• 	Shillong- 793 001 . 

- 	.4. The Deputy InspectOr General, 
MP Range, Assam Rifles, 

Imphol 

• 5. The Commandant, 
7th Assam Rifles, 

. 	
.. .RespOndCrltS 

Thouba l.  

By Sr.K.ChOUdUrY, Addi..C.G.S.C. 

II... 1. 

1. 

0 R B E R 

CIIOWDHURY J. (V - C 

The issue relates to upgradation of pay scale of 

Voterinary Fcld assistant: s e r v i n g in Assam Rifles to 

• •U000-6000/- in pan i ty w i t h Lhosc o L h e r Counter parts 

/ 



'1 

a~p 
I) 

h, lCd rn ed COn 11 SC I a ppe;I 1 1 nq for the 

applicant 	utat:cd 	that. 	the appi ican1: 	wa; 	;uji tntt:;y 	the 

matter in di ffernnt forums and f a i ii ny to jet 	remedy he 

moved the Iinphal Theifch of Cauha ti IIiyh Court in Wr it 

Petition(CjvIl) No. 798 of 1999. Finally by order dated 

31.12.2002 the Writ Petition was disposed of direcciny the 

applicant to move the appropriate forum to seek his remedy. 

Herce this application before the Tribunal for rcdreE;sal of 

his grievances. Mr Singh also pointed out to the reply 

submitted by the respondents in which it was indicated that 

the authority took a decision advIi.ny the AssaIn Rifles to 

process the proposal of cadre restructuring of the post of 

Veterinary Field Assistants in the manner indicated by the 

Ministry of Home Affairs in its comrnurica.tion dated 

17.12.99. The relevant text of the saidcorhmunicatLon -is 

rbduced below 

P 

(i) DO(Pers) B-SF. has intimated that a 
proposal for cadre restructuring of 
Veterinary staff is being processed by 

them. ITI3P is also processing the 
proposal on the same lines. Assam 

Rifles was advised by Dir.(Pers), MJIA, 
to process the proposal for cadre 
restructu - ing of the post of VF)'. 

11c1 Lit L i 1.11 	till ii: . 	ui t y  
educational 	qualification 	and 	pay 
scales as recommended by the Pifth Pay 

Commission, Assam Rifles was advised to 
process the proposal in consultation 
with the 13SF and ITBP, so that a 
similar proposal on uniform lines is 
foriuu 1 a L(c1 

(iii) As the posts of Veterinary stlTf 
in BSF and ITBP are combatised while in 
1.ssam Rifles VF/\s are civilians, 	to 
maintain the uniformity in the rank 
structure, Assam Sifles were advised to 
propose the combatisation of these 
lost:; a:; well - 



) 
	

43- 	11 

iv) 	;i nce 	the 	mci Ltw: 	cii ready 
nuhjudicc, any decision 	01: tipyradati.on 
of 	pay 	scocs 	in 	tisnctlii it 	es 	(.IIt 	h,' 
taken 	fter 	finalinal:ion 	of 	I:h 	Court 
case.' 

Mr 	A.-M.jnr 	for 	the- aLJ 11 Cant: 	has also 

drawn 	our 	attention 	to 	te 	comiiiuni.cai on 	sent 	by the 

Ministry of 	Home Affairs 	dated 	31 	3 	1998 	lnc]lcaLing 	its mind - 
°f 	— 	implementation 	o 	upgradation 	of 	the 	pay 	scale of 

inary Field 	Assistants 	in 	the 	The said 
:am:::n 

COMM 

• ;;.: ithority for revising 	the pay scale. 

3. 	We have heard Mr A.M.Singh, 	learned 	counsel 	for the 

applicant 	and 	also 	Mr 	A.K.Choudhury, 	learned 	Add.l.C.G.s.c. 
'1 

f for the 	respondents 	at 	length 	Considering 	the 	facts and 

circumstances we are of the opinion tha °t:h 	matter requires 

0  no 	further 	adjudication 	from 	our 	end. 	The 	Government --has 

• 	_• 	 taken a decision in principle and in view of the pendoncy° of 
0•• 	

0- -.-.--*- --.-- 

the Court proceeding the authority did not take any step for 

ft . 	 implementation of (:he ma tt:or . In view of the cleat: statoment 

011 	iiiadc by the respondents we dispose of this appi i.CIiLI')Il with 

O 	 a direction on the respondents to implement the undertaking 

— 	 as expeditiously as possible, preferably within a period of 
0 	

0 	 - 	 -, ..0 	
— 	 0• 	 — - 

,0 	 ........

three months from the date of receipt of this order.. 

CPV 
• 0 

° 	 - 	 '— 	 -- — — — 
	 0 

O 	 - • 	The application thus stands disposed of. There shall, 

)' 	çA 
o 	 ts)lowevy, be no order as to costs. 	 0 

0• 
- 	

4 0 	/ 	 —. —. - 	 - 

: 	 . 	
— •0— 	

—.

0 	- 

o 	 - 	 sd/V i ct CH i IhflAN 

	

011 	 A 	
)ER (,dsa) 

	

f 	-k All 	0 
o 	 ü0y \ 	\ 

•0 	

:i. 	

/ 
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NEXU A' 	1 

-~~); Tele No 705075 	 Mahanideshalaya Assaili Rifles 

DircctoraLe (3ciieriI Assain Rifles 
79 11  

AIPcrs-Pay & AlIce! 2001 	 24 Apr 2001 

List: A 
B 

C 
F 

PROGRESS ON PAY ANOMALIES CASES 

Ref pt 26 (q) of min of AR Cdr Conf Mar 2001 fwd vide this Dte letter No. 
11011/11/2001.G(SD)/I2I4dt II Apr2001 

Progress on pay anomalies proposal are given in the succeeding paragraphs for info. 

Rank and Pay Combatant Cut. To bring parity in ranks and pay with other CPOs, a 
case was taken up with MI-IA during 1997. After protracted correspondence and several 

• 	mtgs held at MI-IA it has now been decided that entry grade of Stenos and combatant clks 
• 	would be ASI (WO in AR) and Hav/Clk respectively in the scale of pay Rs. 4000-6000/- and 

Rs, 3200-4900/- in all CPMFs. This entry grade will be applicable to the new entrants only 
and the existing staff in the Steno and ministerial cadre will continue to wk in the same level 
where they are at present. This Dte has further taken up a case with MHA that unless the 
existing cadre in redesignated one step up, the new policy cannot be implemented in AR. 
MIHAs decision on the matter is still awaited. 

Rank and Pay of Tech Cadre. Pers of RM, Dtmn, Pharma and Compounder of AR 
• 	with the same intake QR for rectiremusteration are given the rk of Hay whereas their 

• 	counterparts in other CPOs are given ASI. The MHA had asked to submit proposal 
• 	indicating cadre to cadre comparison with BSF where the rk of ASI is available in other tech 

• 	cat also along with fin implication. The proposal along with fin implication has been 
submitted to MHA and the case is lying with MOP for approval. 

Anomaly in Pay of Tdn. There are nine cats of tdn of AR such as Cook, Carp, WM 
etc are being given less pay than their counterparts in other CPOs. Case was taken up that 

• 	MI-IA has decided the Ibilowing pay scale for all CPOs. 

(a) Rfn cook, washerman Barber, 	Rs. 26 10-3540/- 
• 	

(:ll)clitcI', liUl<, lilor & Paiiilci. 

• 	(b) Rfn WC & Safai 	 Rs. 2550 -3200/-  

The fin implication along with rstructuririg proposal is being fwd to MHA for 
approval it has also been decided by the MI-IA that the provision for remusteratiOfl in Rfn 

• 	
(GD) from above cats will be made in RRs. 



H 

I., 	Rcvsioii of lays(:iI(N of ltniiy Rh of Nh Sul>. Alii.r (ICC ;iiiIiuii >I NhC (.P(. 

cpo> 1, 
ArIn\ hIS CiihilIcC(l Rs. I (O/- oi aildi clement of pension ((I NC(; i.i antcd liony rk 

ol' Nb Sub on retmrciiiciit ftomii Rs ..O/- wel' 0 -o i-oo. On (lie smmmiilar hue it case has been 
akcn rip vuili MI -IA Lir cuihiauucenueumt oh' cx- i\l& I tony NUOs. 'I lie case is Iyni with MOl 

(or consideration. 

7 	Implementation of Upgraded Pay Scale from 01-01-96 for th Post of V FAs. in 
"5 CPC the post of VFA and equivalent grade in other org has been revised by a single scale 

of Rs. 4000-6000/- . a case has been taken up with MILA .o accoi:d. .tpproval ...for 
iniplementaaono Irevised scale to the post of \'FA in AR. Casc is un4cr prog. 

Anomaly in Pay Scale of Civ Minn. l)tmn in AR drawing scale of pay as per pall A 
of 1 Schedule of CCS (RP) Rules 1997 In 5 CPC dtmns of other orgs has been gtd Part B 
Of I Schedule of CCS (RP) Rules 1997 i.e., Rs. 5000-8000/- Case has been tal'cn up with 
MHA for applicability of part B Scale to AR dtmns wef 01 -01 -96. The case is under 
consideration with MOE. 

Admitting Revised Scale fo ieacllin( Staff as pr l'trt B of I Sclle(l ufe of CCS 
(RP) Rules 1997. A proposal has been taken with MHA for admitting the Part B Scale of 5 °  
CPC to teachers of AR. Case is under consideration with MHA. 

( Satendra Kumar) 
Col 
DD(A) 
For DG Assam Rifles 

Copy 10 

List D' 

List F' 

Malik 
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/ 
lioni 	\o019\F • . 	I-I p  Doida 

15 AssanRi{tes. 
dO 99 APO 

lo. 	: Mahawdeshalaya Assani liIlcs 
Dijectorate General Assain Rifle, 
(A Branch) 
Shibong : . 7?30h1 

(Throuah Proper Channel) 

k 

Subject : 	Ei-1ANClCslENT (ii PAY SCAE.,E OI\ 

Sir,. 

.With,,du Jespect I have the honour to submit the iollovJng Facts In:' \OUV Lind 
considerat.in and favourable orders please. 

' Ki dlv retei the enclosed a copy of my applicatioit dated 27 Sep 2002 and your reply 

there IL) vide DGAl1ctter No 11.1401 5/51hC1 1 C. 9. A-Il/42 datcd 07 Nov 2002, 

'A It .s.jçarnt that the Hon'ble Cowl (C T) has clisposd oil th casc in froui of ilic 

Assam Rifics VFAs I rcqucst y 	honoui to issue ncccssar\ or&is lot the cnhan'u.iit of ms our,   
pay at the earhest'l s14 be obliged 

Thankiiig You 

Dated: 22 Apr 2003 

 

Yours faithfully, 

(11 P 1.)inda) 

Coj.v (0 

1. 	Directorate General Assain l[les 
Lceal bianch 
Shillong-7930ll 

 

t lcadquaitcrs 
lnspeclor General Ast:n Pities (N 
C' C 09 

 

intt 	I_'.,."• .......... 

11c ilq u arters 
>.Pipui' Pane ,\ssain lt 
C/C) 99 APO 

,r.Offjc ç9p' 	.' 

:1 	 .. 	 .,'. 	 (,' •• 	
. 	 -. 	 • 	 . 	 - 	 - 

) 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUAHATI BENCH. 	/ 

Original Applictj8 No. 282 and 283 of 20039 
Date of Order t This the 21st Day of January,2004. 

The Hon ble Si1 I3harat etiusan. Judicial. Member. 

The Hofl'ble Sri K.V.Prsh1edan,-njatratjve Member. 
Shri AthOkpam Tornba Singh, 	(o.A.282/03) Veterinary Field Assistant, 
7th Assam Rifles,. 
residentof Thoubal Athokpajn, P.04 &p. Thoubal, 
Dat. Thoubal. Manipur. 

s/ Shri Haripads Dind5, (O.A.253/03) 
Veterinary Field Moistant, 
Assam Rifjea, 
resident of Village Benia, 
Diat. Mandinapore, 
P.Q.Debra Bazar, West Beilga]., 	. . . Appl.icant8. 

Y Advocate 5ri A.H.8inçjI. 	
/ 

Versus 

1. UniOn of India through the Secretary 
to the Qovernjet of India. Minlatry of Home Affairs, New Delhi, 

29 Secretary to the Government of India, 
Ministry of finance, New Delhi. 
The Director oenEra1, 
Directorate of Assam Rifles. 	 - 
Shillorlg_793001. 

The Conunandarit 
7th and 15th Assam Rifles. 	. . . Respondents. 

'Srj A.Deb floy, 8r.C.G.S.c in beth the cases. 
1r1L1" 

• 	•\, 	 2 a 2 E a  (ci 	) 
iARA H HUSAN ,HEMBER J) 

The present to Original Applications involving identicai 

	

kN?1 	stion8 of law and faCt8 are being disposed f by this 
Ø. / 

co"non order, 

Heard Sr i A .M.Singi-1 .1earned counsel for the applicants  
and Mr A.Deb Roy, learned Sr.C.G.S.0 f or the respondn1s. 

The Issue relates to upgradation of pay Scales of,  
Veterinary kAeld MSj8tt serving In Assam Rifles to ks. 
4000-6000/ In parity with those of other Counterparto. 



The RelIefs claimed is as under :- 

i) Respondents be directed to upgrade the pay 

scale of VFA (Assam Rifles) to Rs.4500-7000/- 

/ 
	 in parity with Compounder (BSF) or at least to 

Rs.4000-6000/-. In parity with those of other 

paraveterinarians w.e.f. 01.01.19961 

(ii)to direct the Respondent to consider for 

changing Uie nomenclature of the present Petition-

erss post of VFs either to Veterinary Assistant 

or Assistant VeteEjnariafl or Animal Husbandry 

Asstt. or Compounder. 

40 	Sri A.K. Siugh, learned counsel for the applicant 

states that exactly similar matter had earlier been decided 

by the Guwahati Bench of the Trinunal in O.A. 65/2002 (Copy 

of the order placed at Annexure A/b), wherein the directions 

were given as under *- 
-,--- 

- 	 NI 

"We have heard Mr A.M. Singh, learned 
7\! 	 counsel for the applicant and also Mr. 

?A\\ 	A.K. Choudhury, learned Audi. C.G.S.C. 

	

1(W( 	\\ 	
for the respondents at length. Consid- 

	

I 	 ft II 	 ering the facts and circumstances we 
are of the opinion that the matter 
requires no further adjudication from 
our end. The Government has taken •a 
decisIon Iprinciple and in view of the 
pendency of the durt proceeding the 

-. 	 authority did not take any step for 
Implementation of the matter. In view 

• 	 of the clear statement mádé by the 
respondents we dispose of this applica-
tion with a direction to the respond-
ents to implement the undertaking as 
expeditiously as possible, preferaLlr 
within a period of- three months from the 
date of receipt of this order." 

L 
5. 	The learned counsel for the applicants urqes that 

though they have already suOmitted represenations to the 

respondents seeking relief on. the aforesdid lines yet they 

have not yet been informed the outcome of the same. But the 

learned counsel for the respondents contended that the cppies 

of such representations placed on file are quite sketch.!p 

(1)-- .3 
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ix natur.e and as such they be directed to furnish fresh 

bomprehensive representatjois. This being so, the applicdnts 

in both the cases are directed to suInjt cbmprehengive 

•A individual representation s  to the: respofldent:s within a period 

of 15 days from today and thereafter the respondents shall 

dispose then of within two months by passlncj a speakjnq 

and reasoned order after takinj into consideration the 

observations made in the Judgment. dated 11.12.2002 passed 

by the Tribunal in O.A. 65/2002. 

The a 1 >pljcatjons are accordinrjly disposed of. No 

order as to Costs. A copy of the Judgment be placed in 

case file of 0.A. N0 283/2003. 

Sf 

44 • 	
: 	

i 	•• 	- 	- 

pg 

(7 (jic'r (7) 

• 	 • 	GuaIi- 	05 
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Government o 1nd.ia/l3hart Sarkar 
Ministry of Home Affairs/Grih Mantralaya 	. 

k 	 - 

Ih 
;.qw.Delht, the P okAUgust, 2004. 
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\'Vhcreas in the .DGAR Veterinary Field . 4ssistants (VFAs) are - presently 
reci ujied in the Pay scales of Rs.3050-4750/- and Rs.3200-4900/-. Their educational 
qua I if ica lions are certificate in veterinary science without matriculation and 
diploma in \'eierinary Science with matriculation respectively. 

2. 	Whereas Sun Hanipada Dinda was appointed as VFA vide Directorate 
General of Assam Rifles appointment letter NQ.14015/25-85/VFA/2-Icd dated 
16 ' 1997 in the pay scale of Rs 5 t) 20-1150-EB-25-1500/_ per month and other 
allowance admissible tinder the rules. . . .- . 

3 	Whcieas SI -ni ilanpada Dinda filed an original application No2/03 in the 
JIon'blc Central Administrative Tribunal, Guwahati for grant of higher pay scale of 
Rs.4000_6000. The l -lon'ble Central Administrative Tribunal, delivered its judgment 
in the matter. 'Ihe operative portion of the said judgment is as under- th 

"I'Ve have heard Mn. A,M Sii -tgh, learned-counsel for the applicant and also 
Mr. A.K. Choudhury, learned AddI. C.G.S.C. for the respon4entsat length. 
Considering the facts and circumstances we are of the opinion-that the 
matter requires no furtl•mn adjudication Iron-i our end. The Government has 
taken a decision in principle and in view of the pendency ofhe Court 
proceeding the authority did not take any step for implementation of the 
matter. In view of the clear statement made by the respondents ve dispose 
of this application with a direction to the respondents to implement the 
undertaking as expeditiously as possible, preferably within a period of three 
months from the date of recil)t of this order. 

J,'he learned counsel for the applicants urges that though they have already 
submitted respondents to [lie respondents seeking relief on the aforeaid 
lines yet they have not yet been informed the outcome of the same. But the 
learned counsel for the respondents contended that the copies of such 
rej:n - csentaUons place on file are quite sketchy in nature and as such they be 
directed to furnish fresh comprehensive representations. This being so, the 
applicants in both the cases are directed to submit comprehensive individual 
representations to the respondents within a period of 15 days from today 
and thereafter the respondents shall dispose them of within two months by 
passing a.speaking and reasoned order after taking into consideration the 
observations made in the judgment dated 11.12.2002 passed by the Tribunal 
in O.A 65/2002." 

5 

S.'.. 
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Whereas Shri S Maui Macha Sgh-had also filed an A.O on the following 

- 

grounds 

(i) 	"Initially the pay scale of the said group of post (i.e. Veterinary 
Stalls/or Para Velerinarians Posts) were placed at the py range from 
Rs.95Q-15 Q0/- to 12u0-204U/-. But now -as per 5th py commission 
rcpOri, the Central Government reisèd the pay scale of the said 
Veterinary Stalls/or para veterivarians post equally to the pay scale of 
Rs.4000 100-6000/y naming the posts such as 
stockma n/Compounder/Stock Asstt./ Animal 1-lusband iy 
AsstL/Dresser etc. All the concerned Department under Central 
Service have implemented the said revision of pay, but in case of the 
post of VFA of Assam Rifles, the Directorate General Assam Rifles 
failed to implement such revision of pay by taking the chance of 
nonmcntioniiig the nomenclature of VPA in the column of Veterinary 
Staffs of the Central Civil Service (revised pay) Rule, 1997, instead 
of implementing the pay scale given in the "First Schedue of Part "B" 
of the Civil Science (RP) Rules 1997 Le 4000-100-6000 by taking 
analogy of the post of veterinary staffs as described in sec 30 of the 
indian Veterinary Council Act 1984, whre it is clearly stated that 
what ever name may he called, but the DGAR implemented the C.C.S 
(RP) Rules 1997 in schedUle "A" i.e Rs.3200-4900. 

It will he not be out of the place to mention here that the post of 
Veterinary Compounder attach to Central Forest Service was initially 
fixed at the pay scale of Rs..800-1150/- less the pay scale of VFA, 
Assam Rifles. But with with new pay revision, the pay scale of the 
said Vety Compounder of Forest Service revised to Rs.4Q00-6000/-. 

(iii) 	The petitioner be to submit that the compounder of BSF also enjoying 
the pay scale of Rs.1400-2300 pre revised and after revised Rs.4500-
125-7000/- per month. It is also beg to submit that the nature of work 
of compounder 13SP is only to maintain phaririatical works •under 
syperviSk)n of a Register Veterinary Doctors. Whereas the nature of 
works of the petitioni's post i.e VFA of Assam Rifles include all the 
functions and operation of vety. And Animal Husbandry works such 
as 'Ireatmeni, minor veterinary works maintaining pharmalical 
works, inspection of animal. health, checking of Meat Bupply to 
Troops, accompany with troops in field works without supervision of 
any Doctors/Regiter Veterinary Practitioner. It is.also beg to submit 
that there is no Post of Doctors in Assam Rifles whereas BSF has 
having Register Veterinary Doctors/Practitioner. In other words the 
Veterinary Field i\sst. of AR are more workload and responsible than 
the compounder of 13SF". 

- 5. 	, Whereas Shri S Mani Macliaingh was initially appointed in the pay scale of 
Rs.95-1540/-, of which the corresponding pa' scale as per the recommendatiofis of 
5 0,  pay commission the pay scale is Rs.200-4900/Thus his pay has been. correctly 
revised by tleDGiR.. The pay scale of Shri Haripacia Dinda was also correcfl 



icy ised iii the corresponding pay scale as per tIte recommendation of 5 11  pay 
Loutuissiun. 

)

(. Whereas ill oIlier CE'Fs, Veterinary stall who are drawing pay scale in the 
revised scale of Rs.4000-6000/- & Compounilcrs of DSP, who are drawing pay the 
pay scale Rs.'1500-7000/- are combatants while, the VFAs of Assam Rifles are 
11ol1[iIi civilian post, hence two nppoiutiienls are not con'iparable No parity can 
be (I lawi for the purpose of cinolutuetils between the holders of the same posts 
from different sI reams. 

7. 	Whereas the pay scale of Shri S lvlaiii Macha Singh, who is holding a civilian 
post in Assain Rifles can not be compared with veterinary staff of other CPFs or 
Coiupounders of 11SF who are holding combatants posts, he had been granted 
higher pay scale of Rs.4000-6000/- as per the court directions, considering his 
rivalificntton only - - 

Whereas Sun I lanipada Dinda was also appointed in the pay scale of Rs.975-
1510/-, iii which shii S Maui Macha Singli was initially appointed. Thus terms and 
coid itioiis of appointment of Shni S Maui Macha Singh and Shri Dilip Viihalrao 
Nagpurkar are same. Since Shni S Mani Macha Siiigh has alreiidy been placed in the 
I iipl e scale of Rs.'i 000-6000/ -, w loch is gra n ted to him as per the court directions, 

- 
itt Ml iiiiL. 	 Ti:_.___.-------------  - 

. 	Whereas Slid I lanipada !)inda was appointed in the pay scale of Rs. 950-20- 
1 150-Eui-25-1500/- per month against the post advertised by DGAR carrying 
essential educational qualifications certificate in veterinary science without 
matriculation while Shri S Mani Macha Singli was initially appointed in the higher 
pay scale of Rs.975-25-1150-E13-30-154() per month against the post advertised by 
UGAR having essential qualifications of diploma in veterinary science with 
mlriculalioii. ihus they were initially appointed against the posts having 

different pay scales & qualifications and their cases cannot be placed at par with 
each other. Moreover, the pay scale of Shri Ilaripada Dinda cannot be compared 
with the pay scale granted to veterinary staff of other CFPs orCompounders of 11SF, 
because Shni 1-laripada Dinda is holding a civilian post whereas veterinary staff of 
other CpI:s  and Compouiders of 13SF are holding combatants posts. 

N ow therciore, Sliii 1-la ri pada I)inda is not granted higher pay scale. 

This issues with the approval of Ilome Secretary. 

(Manoj ggarwal) 
E1ector (I'F) 

Copy to 

The Director General Assani Rifles, Shillong - 11. 
PAO, Assam Rifles, Shtillong - ii. 
Sliri I laripada Dinda, VPA (through LOAR). 
LOAR, New Delhi. 



To 

/ The Directort;GE 
Assam Rifles  
(A Branch) 	.: 
Shillon79301,1•: 

( Through proper 

•1' - '- •. 
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Sir, 	. •. 	-t 
• 	*. . 	. 

..-• -••..•$. 

With duerspect a3humD1esut 
to state that I:ha.rè bee..pintdc 
Rs 950-20_1150EB_251500/:Pm :.wef -1l' 
Rifles. vide your. Dte ipontthèi1ett 
(Med) dated 16 Mar92. ;T 4• 

- . . 	.-,. 	.• 
But as 04radvertisemeñt.issueC 

	

Dte, 2pay sca1eswere.giv.en 	or iaccd 
Matric with deplorna 975-25'1l5O-EE 
matric with veternaryscience ifl!thE 
25-1500/-pm. / 

.. 	.•...-.,•...t_._ 

Since I hay.epassedçt ...MaqhYaI 
Examination) from bJ e st BendalBoard 
1988 v ide cert if I 
pay and allan'ces'. jn 1thereof. R 
The Mad hyainik Gértif icàt Adñit èai 
her ewith in rginal-for.ydür per-usc 
action please. 

For this act . of.your?kindness,: 
01- 

- 	. 

t\ S 
!j 

-•..-., 	.I ,  
- 

	

• ......... ' 	••&.'_-. 	i 

-. 	 -) 	•.• 	 - 
- 	• 	• 	....•-. 	 • 

:- 
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:L1.,.' ';• 

- 	 ••. 	 .. 	 '-:.• 	
-: 

- 	 •- 	
:;-- 	 -. 

Dated 0/ Dec92 
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ç 	—) A/c ,) 

To1  
The Director General Assam Rifles.. 
Shiltong-li. 

(Through Proper Channel) 	 :. 

Sublect — A representation for iuvrn pay scale of Rs 975-25-1 1501-EB -30-
L540/-from the imtiaf appointment. 

Sir, 
The undersigned most respectfully begs to subnutthe following few lines for 

uur lund peius4l and ns..t.essary action thereof- 

1. That the Directorate of Assam Rifles invited application for filling upof 13 
po rn "VFAs from the interested cuididates through Employment news of 2h11  S'' 
Nov'vber, 1991 As per the said Advertisement, the pay scale uf V F As were 
provided in two (2) categories 1.6. (1) V. F.A. with mairiculate + Diploma in Vety.  
Science —Rs 975-25-Il S0-EB-30-1 540/-p in, pls other allowances as admissible 
from time to tune (ii) V F A with non —metnd+certzficate in Veterinary Science 
- Rs 950-20-11 50-EB-25-1 500/- p in plus other alkcwances as admissible from 

:44 	 time totime. 	 . 

• 	 In response'to the said Advdrtisementthe undersigned also applied to he post 
of V. F k with matriculate as the undersigned had already been completed — 
Matriculate academic session, on of 1987-88. 

Atr4ecopyofMatricCeltificateis 
enclosed as Enclosi re 4, 

• .. ', 	 2. That, on satisfaction of the performance ofthe undersigned, the Authorities of 
the Assam Rifles was pleased to appoint the undersigned vide order being No 1 
1401 5/25-85IVFA/A-(med ) datedi 6-03-1992' at tue payscale ofRs.95020-
1150- p.m EB -251500!-p.m. plus:other allowances as admissible un4er  çxisting 
rules from time to time. The appointment order contents with the instructión to 
nrliir'j' mnlinwino 	 ki.frra r.ni,in Wa .Sa..wb'wa .s...J. JSJSSSSSS S1%# )J%P.3t., 

Medical fithess certiflcate from civil surgeon Or equivalent at the time 
of joining. 

Educational and other Certificates as prof ol age and quahfition 

A character certificate from a class 1 Ofllceror l class Mgtsfrate 
at the time of joining the duty.  

In compliance of the said instruction, the undersigned submitted 
the Madhyamik panksha (Secondary examination) Certificate issue4by the 
Wcst Bengal Board of Secondary Education as Educational quahficati9n as 

eli as proof of age etc The undersigned also begs to submit that a bumble 
representation dated 1-12-92 submitted to the Authority in the;. tbrm'of. 
protest with a prayer inter alia that the undcisigned should be appoi ted to 
*L 	1 	C... 	..4'D,. Vi 	ir Q 	1'44AI . r 	...:i 
LLJ% 	IIc 'Ji. 	4J.I. J. -, I JJ?j 	V*J.7VJ .JVIJ.iU. 	

.. 
1J.1 	U1U 1I1LLW.UO1j VP

dated 1-12-1992 is still pending for disposal. 
f , ..,  

—.4. 



A true copy of the Representation 
Dated 01-12-1992 is enclosed hare 
with as Enclosure –11. 

3. That, at pieent the undersigned IS Still discharging his duties stnie as those 
VFA who were enjoying the pay scale of Rs. 975-25-1 150-EB-30-15401- p.m. It is 
also beg to submit that those VFA with under metric and VFA with metric are 
made inter transIrab1e . The humble undersigned also begs to submit that the 
Indian Veterinary Council Act, 1984 regulates veterinary practice an4 procedure of 
the veterinary practitioner in India, section on 30(b) of I.V.C. Act, 1984 provides 
as follows :- 

S. 30 (b) "practice veterinary medicine in any state: 

Provided that the state Government may. by order, permit a person 
holding a diploma or certificate of Veterinary supervisor, stockman or stock 
Assistant (by whatever name called ) issued by the Directorate of Animal 
Husbandry (by whatever name called) of any state or any Veterinary 
Institution of India, to render under the supervision and direction of a 
registered veterinary practitioner, minor veterinary services. 

Explanation—"Minor veterinaiy services" M. 	the rendering of 
preliininazy veterinaiy aid, like, vaccination, cãstratión,, lid dEessing of 
wounds, and such other types of preliminary aid or the treatment of such 

w.

ailments as the state Government may, byndtiflcatiän in the official Gazette, 
specify in the behalf." 

It is also pertinent to mention That there is no any institute offer 
veterinary Diploma or Certificate course to•a person without passing 
matriculate examination As such, matriculate is minimum qualification for to 
under go Diploma or Certificate Course in veterinary science. 

4 That it is also beg to submit that minimum standards of veterinary education 
has been provided in section 22 of the said act 1984. The same is reproduced 
hereunder for easy reference:- 

Section 22 (1) "The council may, by regulations, specify the minimum 
standards of veterinary education required for granting recognized veterinary 
qualifications by veterinary institutions in those states to which this Act extends. 

(2) Copies of the draft regulations and of all subsequent amendments thereof 
shall be furnished by the Council to the state Government concerned and the Council 
shall, befort submitting such regulations or any an -icndmcnts thereof as the case may, 
be, to the central Co'iermnent for approval, take into consideration the comments of 
the Stare Government received within three months from the funiishing of the copies 
as aforesaid. 

3. 	The Central Govcrmrcnt may, before 3pproving such regulations or any 
amendments thcreof 	 . 	 I  .f 



A . 

S 	 -3-S 	 S 

D 	4. The Committee cOnstitutExi under section 12 shall from time to time report 
to the Council on the efficacy of the regulations and may recommend to the 

council such amendments thereof as if may think fit. 

The Hand Book of Technical Services issued by Indian Council Agricultural 
Research, New Delhi provides in Appendix-li classification of Technical post into 
various groups. 

GROUP -4- FIELD/FARM TECHNICIANS 
SI .No. 1 8-Field Assistant 
St.No. 25-Farm Assistant 
SI .No. .35-Stock man 
Si .No. 38-Vcterinaiy Assistant 
Si .No. 39-Veterinaiy Compo under 
Si .No. 56-Stockman -cum-compo under 
S1.No. 106-Milk Recorder. 

The above mentioned works are allocated to the Veterinary field Assistants 
and in Appendix-TV of the same book provides Minimum Educational/Trade 
qualification for different groups of the three categories. 	.. 

Field/Farm Techmcians 
, Category-I 	 Categor) -II 	 Category -III 

Matriculate with 	Three Years Diploma 	Three Years Diploma 
AX leat one year 	Bachelor's Degree., 	Bachelor's Degree in 
Certificate in 	in relevant field. 	Science! Agri.—etc. 

It i$ humbly beg tp submit that from the above nstruction/provision the 
minimum qualification of a V F A is matriculate and one year certificate in 
relevantfleid;, 

 

5. That, it is reiterated that since the undersigned discharging his duties same 
with the other VFA with scale of pay of Rs. 975-25-I I 50-EB-30-1 540/-P.m from 
the date of entry into the service. 

In the above premises it is, therefore, prayed 
That your good self may kindly be disposed 
My earlier representation dated 1-12-1992 
In favour of undersigned for providing pay 
scale of Rs.975-25-1 1 50-EB-30- I 540/-P.m. 
from the date. of entry into service for the end 
of justice fair play and public policy. 

Dated : 02 c/ 	 Yours Faithfully 

Place 	 (}Jainda) 
VFA /// 	 No I AR Doc unit 



- 	•. 
CA 

1/ 	DEPJj-R 	oILSBA11 	
AND VETERIN Y 

Dated t anagar the 13th.May' 99 . 

No.AIIV/E_98/83 ::: The Governor of Aruflachal Pradesh. 
is pleased to accord approval- to the 

re_deSigti 0fl 
of the posts of?ara_t?.. tniafl5 in 

the Department of 
Animal Husbandry and VeterLflarY 

ArunaChal ,Pradesh and also ;tcnd the beneft. 
of pay ,  

scales as recomiziended by the 5th Central PäY .COmmi 
ston in part 'B' Item XXI V_Veter°-N1 sta4.Of the 
First schedule to the CCS(RP) Rules 1997,detailcd 

below :— 	- 

OEisting des19- Exist ifl$ r 	L. sea 
Re_destg_0r 	.. .upgradel 

noa nation pay 

	

000-150- 	1 

1 Fld Assistant 1?s 4000-100- 	o00I_ 
and other allied 60001- 	Voteri 	d. 

postS. 	nariafl 

2 VeterinarY Fi!ld 3050-7 	
btock- 4?J4Q0O-lOO 	t 

Assistant 
• 	 • 	

:'-' 	 :. 

- 	 of the afor4 said pay 
t&t 

scales would be effective from 20th Jne'j998tfl 

	

accordance with FDS
S  MeoNo.F/E/hh/77/W dated 

	
* 4 

• 3. 1999 The Governor of Arunachfil Pradesh is 

further pleased to order that the ajoresd pay scales UL  

will be drawn In 
cash with effect from i4*pri1,1999.P.  

The arrears of pay and alloWanCs iih dfect from 

20.6.98 to 31 .3.99 will be credited intohC respectl 

GPF accovntb of the incwflbcmts after 
mai729 specific 

proviSiofl from within the sanctoned bUdt grant for 

1999-200° 'ithdraL)al of arrcar pay so crited to thc 
	- 

GPF i' ill 	
perio4°f 3 years not be permiSsiblC for .  a 

fi om the date of deposit or until final withdrawal 

y)hichevcr is earlier.  

	

C oflSCqUCflt upon the exeflSl°fl of 
	H 

pay scales as indicated aoVC,til6 fixation pf pay 
hc upgraCd pay scales will be regulated as under - in 

..' 
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ay 
a ) Pa shall 	be j'txcd a 	hc sai,ic 	stage 	at 	viich 

is drawn by the icernbcl2t in the lower scale, if 

there is 	sue/I astaga or at the next higher stac : 

if chcre 	is no riucrl 	stage 

Ti the pay is fi:ed at the 3a1(? stacc, the ne:ct 
incrc?flefl should be granted from the date :  Oil 

which it would have been gra7itcd in the lower 
scale. 
If however, the pay is `izedat the 'next higher 
stagc,thc next increment should hc granted after 
completion of the normal inremental eriod of 12 

months in the upgrated pay' sc;le. 

The official cone ned may at 
-, - - _.L 	 .1. 	-' - 	 7 	' ?i 1 

	 mnn.th 	'rom 

- 

ats optton 	u ut 	'' 	 •'' 	 .•--..--•-..-- 
the date f issue o; the order, ret.'niis old. . 	. 	i .  

scale until the doc 6n i'mich he ears ais ne.tt 
lncrcrlcat or any "Lbic'vent incrcmcn!,fl the 1010Cr 

scale The opi.ion OZCC exercised is final. 

T ts issues with 7Ve approval 
of Finance vide (JO i To  582 dated 7.4 9. 

	

L. 	. 

a/- T Pagra 
Secr,eta'y ,JAILY) ovenment o Ai-' itanae'ar 

liemo j'io liIIV/L'_98/c37 	Dated Itanagar)heY3th kay'99oJ 	J' 
Copy 	- 

	

i 	 nn' G n - - -r---n 7 (A 	'Meaka?ava 	' 
---------- I 	• - 'S 	 S4 ., 	 _ 7_I S''_'# 5* 	 - 

S,z iii 0 123 
 

Govt. t 
"1 

2. The Sccrcta.ry to the Goveflo7' 	of 
i1P,Itanaar. 	 . .•: 

J, . The accretarLl to the lloii'.p 	Chief 	intstéft : 
Govt. 	o' 	Itanacar.  . . 
P 	to 	ll ilinisters/I1lfl2VCr 	of Otate 
Bpca'/Dcputy 	oeoiTcr Govt 	of AP, 

Goot. 	of JP,Itozjar.  P 	to 	'iej 	ccretary, I  5 
C Dcvc2ori";z 	om' icioner,d,t 	of hP,Ita'a'qar 
7. jUl Cemni.'s tonars Govt. 	ofi44P .Ttanagar. 
(• ill 	 crct!rics/DCpUtU Sctartes,Govt. 1. ç 

of 'P It 	U 
' brcctoi 	' 	c 	tty 	Goat 	of AP,Jnlr}nfli 

jor 	tp , Oitil 	sna 	2ccesscry action as 
rn 	10, 	ahoLc 	IC 	rcucstcd 	to cnsurc 1  
ti 	rcrILl, 	,lt 	o, 	j inc 	on 	accotnt 	of both 
til e 0 	I'0 	paJ i ron 20 6 98 to 31 	99 	 rd.  
the i: 	nthly rcçuircmcnt for drawal of pay 
anr 	aJlo;tacs 	in the ipprated pay scales . 	. 
in GOSh itt,. oj'fect from 	1.4.9 	are nadc 
ova ilobdc fron ?."L thin 	the 	.3anct toned bWh/'jé t 

•gro.ni 	c/the dcper tncnt both under plan 

contd.. .5. . - 
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1'? 

I 
sectors and the arrears for the aforesaid perod 

the 
are credUed to the GPI' accounts of 	concerned 

to consult Dut' 
oj'fci(7,1sIiC 	is 	further 	rcgucted 
Secretary (BudOet)/SccrctarY(P1 	n) to ensure 

availabili.y oj fund :or the p'rpOC 
Secretary(PlannlnC) 0ov 	of 	P 	Ianagar.  

10 	Ike 
il.Thc Deputy S c cretary(BudOet)G0Vt. 	of AP. 	Itanaçar. 
12.A11 heads 	of Depart;ncnt,00Vt. 	0.1 Al'. 

oner/dlL0iWJ 	i p' 	y Cci' 	sioncr 
,47 J Dcpuiy 	0 i 

iiji, 	
JJ1 

Govs 
• The 

Oj 	I' 

Directo1Of 2ccount 	,Govt. 	of A P 	Jiahar1a L'i 

t1i .1J DputyILCCtor,( 	iv) Covt 	of A P 

7 L Dst 	A'L 	c. 	l'cty 
J and T/cty. 	O)J%ce8, 	Got's 	of Ji.F 

ti  Off 1ccrs/uo_1reaSVr 	O,ficerc, 	Goat 
reasi'r 147. 	.21 

A P. I 	of 

1 pt S I  V 

T.Roniya . i 
Deputy ccre tri4'i 

of Arunachal, irad'esh 
Itanagar. 

_ 

ers'y 
$'ktQ. Tiw.pg Dia 

SAP? 
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14015/25-85/VF/2(U) 	 r. 92 

S.. 

~f 

AppOflTirT'- VFA 

You are hereby selected for appc'intnn until further orders - an Vet:y F.tc1.cl  . ......J:t-  in'S 	Ansan! R.LL.I.en in the 	'10 iif. - 	 ..y 	-:1 
R. 9SO-2O-'15O-Eu3_2.5_i5)/n plus other allowances as edm.tssi-
hie under the existing Rules from time to tjn • The eppointrrent.-
purely temporary and may IX? t.Crmi.riatr d with one month not: jOC frni 
(:Lt.her :;jcic 

shri
. 	 shall have to prcduce ..... 

tue fo.liowing cnrtiti.bates beforejiiing the post 

(a) Idical fitness certificate: from Civil. Surgeon or 
equivalent at the tine of joining 

(h) Educd Lional- red oUr certificates as proof of iage and 
ual.ification 	

. 

(c) A chdractr certlfic te f rom a Class I officer or 
1st' C1ss Nagistrato at i.hc time of jOining the duty. 

No TA/PA will Lxad!ni:s.i.h)e to you for joining the duty. 

You are liable to SCrve SnVwHL.JTC in Assam Rifles deployrd 
in Assam, t'ghalaya , Ngaland fni3,ur, td.zoram, Tripura, 
Arunachal predosh and Sikkim or wherevEr ASrarn Rifle's exists. 

Your appo.intnE'r.t is 5Ui)ic-;:L 	. satin factory policO 
verification and anticedent. 

.2/- 

Id 
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rlahanideshalaya Assam Rifles 
Directorate General Assam Rifles 
Shillong-793011 

Tele No : PABX 230222/5550 

I. 

I. 14015/25-85/VFAA_2(14ed) 	Jul 93 

ri K K Durjan Patle,VFA 
8 Assam Rifles 
c/o 99 APO 

APPOINTMENT- VFA 

Further to this Directorate letter No. II. 14015/25-85/ 
VFA/A-2 (Ned) dated 16 Mar 92, 

The Director General of Assam Rifles is pleased to appoint 
Shri K K Durjan Patle temporarily as VFA against the existing 
vacancy of 8 Assani Rifles with effect from the fore-noon of 
08 Jul 92 in the scales of pay of Rs. 975251150EB-30-1540/_pm 
plus other allowances as admissible under the exisitng rules 
from time to time. The appointment is purely temporary and may be 
terminated with one month notice from wither side, 

You are liable to serve anywhere in India, wherever 
Assam Rifles units exist. 

119'~ 

(Rakesh Sharma ) 

LtCo]. 
Assistant Director (A) 
for Of fg Director General Assarn Rifles 

Copy to 

Pay and Accounts Office (Assam Rifles) 
Manbha Villa, Laitumjchrah 
Shillong- 793003 

8 Assam Rifles 
c/o 99 AP0 

Headquarters 
Nagaland Range (aorth) 
Assam Rifles 
c/o 99 APO 

Office copy. 

zc/- 
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VAKALATNAMA 

LN THE CENTPAL ADMLNISTRATIVE TRIBUNAL 

GUWAIJATI BENCH:: GUWAHATI 

O.ANo. 	 /2006 
• 	 .Atpllcant(s) 

- 

-;: 	 0 rk4,gb 
•. .Respondent(s) 

Know all men by these presents that the above named Applicant do hereby appoint, 
nominate and constitute Sri Manik Chanda Sri jj4o,R, s . CI r O-;pnd  Sri 
j. w -4dvocate(s) and such of below mentioned Advocate(s) as sli'Ml accept 

this VAKALATNAMA to he my/our true and lawful Advocate(s) to appear and act for 
me/u.s in the above noted case and for that purpose to do all acts whatsoever in that 
connection including depositing or drawing rnon filing in or taking out papers deeds 
of composition etc. for me/us and on my/our behalf and I/We agree to ratif' and confirm 
all such acts to be mine/our for all intends and pirposes. In case of non-payment of the 
stipulated fee in full, no Advocate(s) shall be bound to appear and/or act on my/our 
behalf, 

In witness whereof. I/We hereunto set myiour hand on this the 	day of 
.2OO 

Received from the Lxecutant Mr. 	 vAnd accepted 
satisfied and. accepted. 	 Senior Advocateiffl lead me/us, in the case. 

j' I 
Advocate 	 Advocate 	 Advocate 

¼ 
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BEFORE THE CENTRAL ADMINISTARTIVE TRIBUNAL 

GAUHATI BENCH: GAUHATI 

ORIGINAL APPLICATION NO 70'OF 2006 

Sri Haripada Dinda 	 Applicant 

Versus 

Union of India 	 Respondents 

In the matter of:- 

Written Statement submitted by the Respondents. 

The humble Respondents beg to submit the reply as follows:- 

That in reply to the averments made in Para-1 of the Original Application, 

it is submitted that Shri Mani Macha Singh had been granted higher pay 

scale of Rs.4000-6000/- in deference to the Hon'ble Court's direction. Further 

the petitioner was appointed in the pay scale of Rs.950-20-1 I 50-EB-25-1 500 

pm to a post carrying essential educational qualification "certificate in vet 

science without mtriculation". On the other hand Shri Mani Macha Singh was 

urntially appointed in the higher pay scale of Rs.975-25-1 I 50-EB-30-1 540 pm 

to a post carrying essential qualifications of "diploma in vet science with 

matriculation". Thus they were initially appointed against posts having 

different pay scales and eligibility qualification therefore applicant can not be 

placed at par with Shri Mani Macha Singh. 

That no reply is called for to the statement made in Para-2 of the Original 

Application. 

That no reply is called for to the statement made in Para-3 of the Original 

Application. 

That the statement made in Para-4.1 of the Original Application, are a matter 

of record and does not call for any reply. 
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That the statements made in Para-4.2 of the Original Application are matter 

of record. It is submitted that the applicant has accepted in 1992 his 

appointment in pay scale of Rs.950-20-1150-EB-25-1500/- pm. Since he 

knows well that the same was just and legal in view of his educational 

qualification and not eligible for higher grade. Having accepted the same he 

is now prevented by law of estopple to question the same.. 

That the statement made in Para-4.3 of the Original Application is a 

matter of record and does not call for any reply. 

\ 
That in reply to the 	averments made in Para-4.4 of the Original 

Application, it is submitted that the Veterinary Field Assistant provid .e 

auxiliary support in veterinary and Animal Husbandry practices. It is further 

submitted that the minimum qualification varies from state to state. 

That in reply to the 	averments made in Para-4.5 of the Original 

Application, it is submitted that in the Military Dairy Farm, a Veterinary 

Dresser is placed under Group 'D' in pay scale of 2550-55-2660-60-3200. In 

Assam Rifles a Veterinary Field Assistant is required to undertake jobs as 

specified but he is not competent to record his comments on animal health 

and checking of meat supply to the troops. Such certificates are valid only 

when issued by a Regd Veterinary Practitioner holding bonafide degree of 

B.V. Sc & Animal Husbandry from a recognized University. It is further 

submitted that in some units, Veterinary Field Assistants are under worked 

as Assam Rifles is in the process of phasing out mules and ponies due to 

improved road connectivity 	with most Assam Rifles posts. Further 

comparison with BSF personnel is unfounded since the compounders of 

BSF are combatants & the petitioner is a civilian. No parity can be drawn for 

the purpose of emoluments between the holders of same post from different 

stream since the two appointments are not comparable. 

That in reply to the 	averments made in Para-4.6 of the Original 

Application, it is denied that, any notification was published as being 

contended. In fact the said document under reference was merely an 

information bulletin and can not be quoted as authority for which relevant 

Government orders were req.uired to be referred to (para 29 of Annexure A/6 
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of OA refers ). Further, a case was taken up with Ministry of Home Affairs, 

but Ministry of Home Affairs has rejected the same stating that the higher 

scale of Rs.4000-6000/- was granted to Shri Mani macha Singh pursuant to 

Court's order (Annexure N14 of the OA refers) that too since he had Diploma 

in Veterinary Science with matric. 

10 	That in reply to the 	averments made in Para-4.7 of the Original 

Application, it is reiterated that no parity can be drawn between the holders of 

similar post from different streams since the work environment, job profile 

and different employability conditions renders the same incomparable. Duties 

of combatants and non-combatants cannot be equated considering the 

nature of task and element of risk involved for combatants. 

11. 	That in reply to the 	averments made in Para-4.8 of the Original 

Application, it is submitted that the Annexure —A/9 just denotes classifications 

of technical posts into various groups without specifying the applicable pay 

scales. Assam Rifles has enrolled Veterinary Field Assistants of both the 

categories i.e. two years/one year certificate holder Veterinary Field Assistant 

with different pay scale as under :- 

Veterinary Field Assistant with one year certificate holder (non 

matric) Rs.950-1500/- and, 

Veterinary Field Assistant with two years diploma holder (matric) 
Rs.975-1 540/-.. 

12. 	That in the averments made in Para-4.9 of the Original Application is 

misconceived and denied. It is submitted that the directions of the Hon'ble 

Central Administrative Tribunal only conform to the applicant of OA No.65 of 

2002 i.e. Shri S Mani Macha Singh. Pursuant to the Hon'ble Courts directions 

in OA No.65/2002, the Ministry of Home Affairs carefully examined the issue 

and granted only in case of 06 Veterinary Field Assistants the Higher pay 

scale including Shri Mani macha Singh who were enrolled as 2 years diploma 

holders (Matric) and rejected the claim of other 05 VFA including Shri 

Haripada Dinda who have been are inducted with one year certificate (non 

Matric) education qualification (Annexure N14 of the OA refers). 



I' 

/ 	 -4- 

That the averments made in Para-4.10 of the Original Application is 

misconceived and misleading. It is submitted that the same has adequately 

been commented upon in Para I and 12 of this Written Statement. 

That the averments made in Para-4.11 of the Original Application are 

repetitive and have adequately been commented upon in the preceding 

paras. Further contents of Annexure A/14 of the OA are reiterated. It is 

submitted that the attempt of the applicant to equate Diploma in Veterinary 

science with 1 year certificate is highly misconceived and baseless. 

That the averments made in Para-4.12 of the Original Application are 
vague 1  erroneous, and misleading. It is submitted that the petitioner was 

appointed in the pay scale of Rs. 950-20-1 150-EB-25-1500 per month against 

the post advertised by Directorate General Assam Rifles requiring Veterinary 

certificate without matriculation where as Shri S Mani Macha Singh was 

appointed in the higher pay scale of 975-25-1150-EB-30-1540 per month 

against the post requiring diploma in veterinary science with matriculation. 

That they were appointed on different pay scales based on the educational 

qualification at the time of entry. The Applicant h'aving accepted the said 

appointment letter and employment is barred by law of estopple to question 

the same now. Further it is reiterated that no parity can be drawn for the 

purpose of emoluments between the holders of same post from different 

streams. That they are not comparable, as has adequately been explained 

upon in paras 1, 8 and 10 of this Written Statement. 

That in reply to the 	averments made in Para-4.13 of the Original 

Application, it is submitted that the Assam Rifles is a force raised and 

maintained by Ministry of Home Affairs and is not bound by State 

Government Policies or recommendations. That though the applicant 

possessed matriculate qualification, the post for which he was selected in 

Assam Rifles was for non matriculate with Veterinary Certificate in pay 

scale as Rs.950-20-1150-EB-25-1500 pm and that he has accepted the 

same without any reservation. 

That the averments made in Para-4.14 of the Original Application is 

incorrect and the same is denied. It is submitted that the petitioner is 

being granted Assured, Career Progression benefits as per the policy in 

vogue for Assam Rifles and the same is as per the laid down rules and 

regulations. Further the applicant has correctly been placed in the pay 

scale of Rs.3200-49001-. 



/ 
That in reply to the 	averments made in Para-4.15 of the Original 

Application, it is submitted that the applicant is getting his authorized 

monthly emoluments and his claim is barred by law of estopple. 

That the averments made in Para-4.16 of the Original Application are 

repetitive and have adequately been commented upon in the preceding 

paras. 

That no comments are called for in reply to the statements made in para 

4.17 of the Original Application being in the nature of formal submission. 

That the grounds taken by the applicant in para 5 of the Original 

Application are misconceived, and categorically denied. That the 

petitioner having educational qualification one year veterinary certificate is 

drawing the correct pay and allowances. 

That no comments are called for to the statement made in para 6 of the 

Original Application being in the nature of formal submission. 

That no comments are offered to the statements made in Para-7 of the 

Original Application being a matter of record. 

That in reply to the 	averments made in Para-8 of the Original 

Application, it is submitted that the applicant was well aware at the time of 

his initial appointment that he was selected for the post of Veterinary 

Field Assistant in non matric and veterinary certificate category carrying 

pay scale as 950-20-1150-EB-25-1500. He is accordingly being granted 

Assured Career Progression benefits. 

That in view of the facts mentioned above no ground in law is made out by 

the applicant. That the present Original Application lacks merit and it is 

humbly prayed that the same is liable to be dismissed with costs. 

Al 
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VERIFIACTION 

I, Major S Salooja, S/o GP Capt SC Salooja aged about 38 years, r/o 

Laitmukrah,. Shillong District Shillong and competent officer of the answering 

respondents, do hereby verify that the statement made in paras 

are true to my knowledge and those of the paras 

'\ being matters of record are true to my information 

derived there from which I believe to be true and the rests are my humble 

• submissions before this Hon'ble Tribunal. 

And I sign this verification on this-L the day ofS , '-2006 at Guwahati 

.1 

Law Oz:7 

ULAR, Sh11c-7O3Q1I 
rIni Vul,  K I qcMAIaq-7VW 
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CENURALADMMTpATWE TRiBUNAL 
GUWAHATI BENCH 

OA/RAq 	 OF 2-cGG 

a 
	 4crck 	4ApplicanS) 

••%S- 

'qr 	Respondent(S) 

1, Sn Gautm BaWiya having been authalized by 
MInistiy of Law by the Central Government /Governmcñt Servant I................. Autho y/Coip0t0fl /Society notified under section 14 
of the Administrative Tribunals Act1985, hereby appear for applicant 

no ...... . ....... JRespondeflt and ' to plead and act 
for temh hi all matters in the aforesaid case. 

Ple: 

Dac: CO6 

(GAUTAM BAISHYA) 
SLCGSC.CAT. 


